FORM B
PUBLIC ANNOUNCEMENT
(Regulation 12 of the Insolvency and Bankruptcy Board of India (Liquidation Process)
Regulations, 2016)

FOR THE ATTENTION OF THE STAKEHOLDERS OF
TONK WATER SUPPLY LIMITED

SL PARTICULARS DETAILS
No.
1. Name of corporate debtor Tonk Water Supply Limited
2. Date of incorporation of corporate debtor 15.10.2015
3. Authority under which corporate debtor is | Registrar of Companies, Jaipur
incorporated / registered
4. Corporate Identity No. / Limited Liability | U41000RJ2015PLC056084
Identification No. of corporate debtor
5. Address of the registered office and | Registered office: F-2, 1st Floor, Jagdamba
principal office (if any) of corporate debtor | Tower, Amarpali, Circle, Vaishali Nagar,
Jaipur, Rajasthan — 302021
Corporate office: 20th Floor, Marathon
Futurex, N.M. Joshi Marg, Lower Parel,
Mumbai - 400013
Place of Maintenance of Books of
Accounts & Papers: 6th Floor, Plot No.19
& 20, Film City, Sector-16 A, Gautam
Buddha Nagar, Noida, Uttar Pradesh —
201301
6. Date of closure of Insolvency Resolution | 21.12.2023
Process
7. Liquidation commencement date of | 22.12.2023 (Copy of the order received
corporate debtor from Hon’ble NCLT on 12.01.2024)
8. Name and registration number of the | Amit Gupta, Registration No. IBBI/IPA-
insolvency professional acting as liquidator | 002/IP-N00021/2016-17/10048
9. Address and e-mail of the liquidator, as | C-17, Vinay Nagar, Krishna Nagar,
registered with the Board Lucknow, Uttar Pradesh — 226023
Email: amitguptacs@gmail.com
10. | Address and e-mail to be used for | C-17, Vinay Nagar, Krishna Nagar,
correspondence with the liquidator Lucknow, Uttar Pradesh — 226023
Email: cirp.tonkwater@gmail.com
11. | Last date for submission of claims 11.02.2024

Notice is hereby given that the National Company Law Tribunal, Jaipur Bench has ordered the




commencement of liquidation of the Tonk Water Supply Limited on 22.12.2023 (Copy of the
order received from Hon’ble NCLT on 12.01.2024).

The stakeholders of Tonk Water Supply Limited are hereby called upon to submit their claims
with proof on or before 11.02.2024, to the liquidator at the address mentioned against item
No. 10.

The financial creditors shall submit their claims with proof by electronic means only. All
other creditors may submit the claims with the proof in person, by post or by electronic

means.

Submission of false or misleading proof of claims shall attract penalties.

Name and signature of liquidator: Amit Gupta

Date: 16.01.2024
Place: Lucknow
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BANGALORE ELECTRICITY SUPPLY COMPANY LIMITED

(Wholly Owned Government of Karnataka Undertaking)
CIN-U04010KA20025GC030438

SHORT TERM e-AUCTION TENDER NOTIFICATION

(Through e-Procurement Platform)

BESCOM invites auctions through e-auction platform from
eligible Bidders for e-Auction of Scrap materials available
at Rajajinagar BESCOM Stores.

SroraT
(:ontalner II:orporatlon of India Ltd.
T T T AT

(A Govt. o ndertaking)

CONCOR ANNEXE, NSIC New MDBP , 2nd Floor, Okhla

Indl. Estate (Opp. NSIC Okhla Metro Stati New Delhi-110020
TENDER NOTICE (E-Tendering Mode Only)

CONCOR invites E-Tender cum Reverse Auction for the following work:-

Tender No. [ CON/Area-IITC/SURVEY/CPC-RDT-AGC-MLAR/2024

Name of |Survey of Containers/Cargo at ICD/CPC (Kanpur, U.P.), ICD/RDT (Kota, Rajasthan), ICD/
Work AGC (Agra, U.P.), ICD/MLAR (Malanpur, M.P.) and at CRTs & Inventory Management ser-
vices at ICDs

Estimated Cost Rs. 5,53,99,730/-(including GST) for Five (5) years.

Period of the contract Five (5) years.

IRCON INTERNATIONAL LIMITED
NAVRATNA COMPANY
(A Govt. of India Undertaking)
Website : www.ircon.org, CIN - L45203DL1976G01008171
e-PROCUREMENT NOTICE
e-Tender No.: IRCON/2060/CGRP/e-TENDER/23-24/GEVRA-PENDRA/CTL-2/BSP-65 Date: 17.01.2024
e-Tender for and on behalf of Chhattisgarh East West Railway Limited (CEWRL) is invited from
bidders meeting qualifying requirements for the work of “Assembling, laying and linking of Railway
track with Contractor's own P-Way materlals (except Rails, baIIast and sleepers) and all other
allied works required for i g of Railway line b Sendurgarh (67 Km)
(including) to Pendra Road (135 Km) Double line in connect|on with the construction of New

Y//71//4

Earnest Money Deposit*  |Rs. 2,21,600/- through e-Payment.

Cost of Document* Rs. 1,000/- inclusive of all taxes and duties through e-payment

Tender Processing Fee* |Rs. 4,720/-inclusive of all taxes and duties (Non-refundable)

BG Electrified Double Railway Line for Chhattisgarh East West Rail Corridor from Gevra Road
(Km 0) to Pendra Road (Km 135) via Dipka, Kathghora, Sendurgarh and Pasan in the state of

Chhattisgarh over South East Central Railway.- (Package CTL-2).”
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Date of Sale (Online) From 17.01.2024 at 15:00 hrs. to 31.01.2024 (upto 16:00 hrs.)

Estimated Cost of the Work [ Rs.98,17,10,901.96

Pre — Bid meeting 24.01.2024 at 15:00 hrs

Last Date & Time of Bid Submi: [ 08.02.2024 up to 15.00 Hrs. (IST)

Corrigendum, if any On or before.29.01.2024 on www.tenderwizard.com/CCIL only.

Date & Time of submission of tender | On.01.02.2024 upto 15:00 hrs.

Date & Time of opening of tender | On 01.02.2024 at 15:30 Hrs.

For further details, visit website : https:fletenders.gov.in/eprocure/app. Corrigendum, if any, would

be hosted only on the website. Project Director/CGRP, IRCON,
1st Floor, North Avenue, TakF Road, Uslapur, Bilaspur, Chhattisgarh-495001

* Through e-Payment For eligibility criteria and other details please log onto www.concorindia.co.in or
eprocure.gov.in or www.tenderwizard.com/CCIL. Bidders are requested to visit the websites regularly.
CONCOR reserves the right to reject any or all the tenders without assigning any reasons thereof. For

complete details logon to www.tenderwizard.com/CCIL. Senior General Manager(C&0) /Area-l, North

SI.[ Auction |Name of the | Date of Live
No. Nos. Material |Inspection Bidding
for Bidders
1.| BESCOM/ Scrap 08.02.2024
2023-24/ Aluminum from 10.00 AM
AUCTION 13 items to 1.00 PM
2.| BESCOM/ |Scrap released| 18.01.2024 | g 92 2024
2023-24/ ACSR to from 2.00 PM
AUCTION 14| Conductor 35631/\:2?4 to 5.00 PM
3.| BESCOM/ . ° 09.02.2024
2023-24/ Sc;'ti[;nlgon 12.00&Noon from 10.00 AM
4 A::stzoonjs Scrap T&P 200 PN to |2 L0 T
2023-24/ Mate?ials s | *OOPM | 09.02.2024
AUCTION 16| Vehicles and from 2.00 PM
Vehicle parts to 5.00 PM

Due date for submission/ upload of the eligibility criteria along
with necessary EMD and relevant Documents 01.02.2024
16:00 Hrs. Bidding Documents can be downloaded through
the KPP portal from the website http:// www.kppp.
karnataka.gov.in. Aspiring Bidders need to register in the
KPP portal. Further bidders can take the assistance of the
e-procurement help desk at +91-80 46010000/+91-80
68948777, support@eprochelpdesk.com

For Electricity related
complaints call: 1912

Sd/-
General Manager, (Ele.),
Download BESCOM Mithra Mobile APP Procurement, BESCOM.

" PSPCL Puniab State Power Corporaion Limited

(Regd Office: PSEB Head Office, The Mall, Patiala - 147001)
CIN: U40109PB2010SGC033813, Website: www.pspcl.in
Mobile No. 96461-55525

E-Term E-Tender Enqg. No. 7508/P-3/EMP-12540  Dated: 15.01.24
Dy. Chief Engineer/Headquarter (Procurement Cell-3) GGSSTP,
Roopnagar invites E-Tender ID No. 2024_POWER_115863_1 for
the Procurement of spares for Airpreheater of stage Il & unit 5 at
GGSSTP Ropar.

For detailed NIT & Tender Specification please refer to
https://eproc.punjab.gov.in from 16.01.2024 / 05.00 PM onwards.
NOTE: Corrigendum & addendum, if any will be published online
at https:/eproc.punjab.gov.in. RTP-08/24

PUBLIC NO E
TAKE NOTICE that Mr. Aminuddin s/o Mr. Moinuddin; Mrs. Kherunisa w/o Mr.
Aminuddin; Mrs. Razia w/o Mr. Fareeduddin; and Mrs. Mehmooda w/o Abdul
Rauf are intending to mortgage the immovable properties described in the
Schedule mentioned hereinbelow owned by them in favor of our client, Bank of
Baroda, SME LF, Mumbai Metro Central Region, Ground Floor, 3, Walchand
Hirachand Marg, Ballard Pier, Mumbai-400001 as a security to secure the
amounts due under credit facilities granted/to be granted by our client i.e. Bank
of Baroda, SME LF, Mumbai Metro Central Region, Ground Floor, 3, Walchand
Hirachand Marg, Ballard Pier, Mumbai — 400001 to M/s. Nishkala Healthcare
Private Limited. We have been assigned with the work of verification of
marketability of title of the said parties in respect of the said immovable
properties.
Any person or persons including inter alia any individual, HUF, company, bank,
financial institution, non-banking financial institution, trust, partnership firm,
limited liability partnership, association of persons or body of individuals
whether incorporated or not, lenders, creditors and/or authority having any
claim/s, objection/s or right/s in respect of the said property by way of sale,
transfer, exchange, lease, sub-lease, assignment, mortgage, charge, lien,
inheritance, bequest, succession, gift, maintenance, easement, trust, tenancy,
sub-tenancy, leave and license care-taker basis, occupation, possession, family
arrangement / settlement, decree or order or judgement of any court of law or
quasi-judicial authority, order passed by any tribunal/authority, award passed by
arbitrator, contracts/agreements, development rights, partnership, share,
pledge, encumbrance, lis pendens, reservation, agreement for sale, power of
attorney, memorandum of understanding, letter of intent/ heads of terms, FSI
consumption, development potential, right of first refusal, pre-emption and/or
any liability and/or any commitment and/or any writing and/or arrangement
howsoever or otherwise is/are hereby required to inform within 15 (fifteen) days
from the date of publication of this notice of his/her/their such claim/s, right/s or
objection/s, if any, with all supporting documents to the undersigned at the
postal address and at the email address mentioned below, failing which we shall
proceed further in issuing title clearance certificate in respect of the said
property and that the transaction of creation of mortgage on the said
property in favor of our client shall be completed without reference to such
claim/s, objection/s and/or right/s, if any, of such person or persons and that
any such claim/s, objection/s and/or right/s, if any, of such person or persons
shall be treated as waived and not binding on our client.
THE SCHEDULE ABOVE REFERRED TO:

Municipal House no. 2193, Ladli Ji Ka Khurra, Ranganj, Jaipur, Rajasthan
admeasuring 379 square meters out of which 131.87 square meters., on the
ground floor, 147.79 square meters of covered and open roof on the first floor
andthe 124.9 square meters of constructed undivided share of the land.
Dated this 17th day of January 2024. Sd/-
Dr. Prateek Sharma

Advocate
2/683& 685 Jawahar Nagar Jaipur, Rajasthan 302004

Dr. SPM International Institute of Information

Technology - Naya Raipur (IIIT-NR)
Sector-24, Nava Raipur, Atal Nagar - 493661 (Chhattisgarh)

OPEN TENDER
Dr. SP Mukherjee 111T-Naya Raipur invites separates bids from eligible and
interested bidders for supply and installation of the following:-
. Workstation and other equipment for Al Experiential Lab.
. Workstation and other equipment for Edge Computing Lab.
. NVIDIA Jetson and RaspberryPI for AI&DL Lab.
. W-Band FMCW Doppler Radar.
. Milling Machine: MITS PCB/Antenna Prototyping Machine.
. Red Hat Linux workstation.
. Repair/Replacement of damaged parts of rooftop solar panels.

NOoOOoOTs W =

For last date and other details please visit the website of 111T-Naya Raipur
https://www.iiitnr.ac.in/tenders
Registrar

PUNJAB STATE POWER CORPORATION LIMITED GURU
HARGOBIND THERMAL PLANT, LEHRA MOHABBAT

it

Reqd office : PSEE Head Office, The Mall, Patiala-147001,

Tender Enquiry No. 615/GHTP/EMC! GMMC-126 Dated: 08/01/2024

Superintending Enginesr, Elactrical Mtc. Circle, Q&M invites E-Tendears for

1. Repair and replacement of defecivaobsaolele par, Supply, Eraclion, Testing and
Commissioning of Passenger-cum-fraight 6ft. Micro processor based, AC Veriebla
Voltage, Varable Frequency (AC VW) Drive (Operating supply voltage 415 woll,
3 Phasa, AC), 2000 Kgs. @ 050 Mirs.Sac. Travel 56,50 Mirs. {5 Floors, Total rise
2.0 Mirs. |, Geared trection placed directly above haist way complets in &l respecis
&5 per lechnical specifications and with 5 stops! 5 openings, all on @e same sioe

2 Tha scope of work also imvolves the dismantiemant of the existing dedective |
chsolete pant of Boiler Lift No.4 of Mis. KOME Elsvalons India Pyt Lid. make.

3. The Bidder wil guote buy-tack rate for oid the existing deleciivelobsolele part of
Bailar Lift Na.4 of M's. KONE Elevalors india Pl Lid. make i in fhe lender on 'as
s whera i basis and value will be adjusted! deducied fram the cost of new sysiem,

Detailed NIT and tender specilication can be downlcaded from website

https:Neproc.punjab.gow.in from dated 12012024 onwards.

EFE-pn

GOVERNMENT OF ODISHA
OFFICE OF THE CHIEF CONSTRUCTION ENGINEER,
SOUTHERN (R&B) CIRCLE, BERHAMPUR
Phone: 0680-2281582,
e-mail: ccescham @gmail.com
INVITATIONS FOR BIDS (IFB) [e-Procurement

Bid Identification No. CCE, S.C (R&B)-BAM-26/2023-24
No. 55/ Dated: 06.01.2024
1. The Chief Construction Engineer, Southern (R&B) Circle, Berhampur on behalf of Governor
of Odisha invites percentage rate bid in double cover system in ONLINE MODE from
eligible contractors for construction of Building Workd as detailed in the table below:

: Building Works

B-1619

o

. Nature of work

w

: 7 Nos.
: Rs. 10,000/- (online)

. No. of work
. Tender Cost

[CES

. Class of Contractor : “B” Class, “A” Class and Special Class
: From 19.01.2024 10.00 AM
10 05.02.2024 5.30 PM

:06.02.2024 at 11.30 A.M.

o

. Availability of Bid document in the
website

. Date of Opening of Bid

-

{9 PSPCL LUEVEIECEETE Corporaion Limited

(Regd Office: PSEB Head Office, The Mall, Patiala - 147001)
CIN: U40109PB2010SGC033813, Website: www.pspcl.in
Mobile No. 96461-55525

E-Term E-Tender Eng. No. 7504/P-3/EMP-12536 Dated: 11.01.24
Dy. Chief Engineer/Headquarter (Procurement Cell-3) GGSSTP,
Roopnagar invites E-Tender ID No. 2024_POWER_115791_1 for
the Procurement of Clinker Grinder Roller Sets for bottom ash
handling system of stage Il & lll at GGSSTP Ropar.

For detailed NIT & Tender Specification please refer to
https://eproc.punjab.gov.in from 15.01.2024/ 05.00 PM onwards.
NOTE: Corrigendum & addendum, if any will be published online
at https://eproc.punjab.gov.in. RTP-07/24

Bhadgaon Municipal Council Dist. Jalgaon
E- Tender Notice

Tender invited for work of Water Supply Scheme
for Bhadgaon City Dist. Jalgaon Under Amrut 2.0 Schemea
Estimated Cost Rs. 106.96 Crora, Other tender and work

details available on hitps://mahatenders.gov.in website.

Outward No. BNP / 50 /2024 Sdi-

Date = 16 Jan 2024 (Ravindra Lande)
Chief Officer

Municipal Council Bhadgaon

Government of Odisha

E"’? gl‘a Office of the Chief Construction Engineer
= Rural Works Circle, Angul
E-Mail - sencrwangul@yahoo.co.in & 06764-236404
e-Procurement Notice for Bridge works in Odisha
Bid Identification No. Bridge Online AGL- 41/2023-24
No. 113 // Dt. 12/1/24 //
1. Name of the work
2. Total No. of work
3. Estimated cost
4. Class of Contractor
5
6

Bridge works

02 Nos.

Rs. 309.71 Lakhs to Rs. 627.88 Lakhs
‘B’, ‘A & Special Class

As per Annexure

Period of completion
Other details.

8. "fl"he B;ddersbh9V§}:() pa.r/I/icip:;te in S)NLINE} bidding only. Further details can be seen Procurem- | Bid Identific-] _ Availability of Last Date & Date & Time of
rom the website: wgm< o . . ent Officer | ation No. | Tender on-line for Time of opening of tender
FORM B 9. Any addendum/ corrigendum/ cancellation of tender can also be seen in the said website bidding seeking tender
ly. e
PUBLIC ANNOUNCEMENT o sa From | o | Ceaton. | Tochnical Financi
[Regulation 12 of the Insolvency and Bankruptcy Chief Construction Engi ! !
Board of India (Liquidation Process) Regulations, 2016] Southern (g&B) ’;(iirglae/, ]3/95'23/2324 Ch1' : 2 3 4 5 6 7
- IPR-34103/11/0 3 ie
o . NTION OF THE STAKEHOLDERS OF Construction | Bridge | 20.01.24 |31.01.24|  30.01.24 | 01.02.24 | Will be
U VA R SUPPLY LIMITED REn%inWeerIY« Online-AGL- | at 10.00 | up to upto at intimated
ral Works | 41/2023-24 | AM |5.00PM| 1.00 PM 11.00 AM | separately
PARTICULARS DETAILS - POSSESSION o
[T HDB ;v Circle, Angul
1. NAME OF CORPORATE DEBTOR | TONK WATER SUPPLY LIMITED e o HDB FIzNANCLIAIE SdEEV!%ES LlMlLEE ML (1) For cetaied Notos miing Tenders. Pl Se—
- ice: nd Floor, Law Garden Road, Navrangpura, Ahemdabad, Gujrat, or detaile: otice inviting Tenders, Please visit to the website
2| Date of Incorporation of Corporate Deblor | 15.10.2015 — Pin Code: 380009 BRANCH OFFICE: HDB FINANCIAL SERVICES LTD E-145, Ramesh Marg, www.tendersorissa.gov.in
3. | Authority under which Corporate Debtor | Registrar of Companies, Jaipur Opp Sardar Patel Marg, C-Scheme, Jaipur Rajasthan 302001

is Incorporated/Registered

~

.| Corporate Identity No. / Limited Liability | U41000RJ2015PLC056084

Identification No. of Corporate Debtor

o

. | Address of the registered office & principal
office (if any) of Corporate Debtor

Regd Office: F-2, 1st Floor, Jagdamba Tower, Amarpali,
Circle, VaishaliNagar, Jaipur, Rajasthan - 302021
Corporate Office: 20th Floor, Marathon Futurex, N.M.
Joshi Marg, Lower Parel, Mumbai - 400013

Place of Maintenance of Books of Accounts &
Papers: 6th Floor, Plot No.19 & 20, Film City, Sector-16
A, Gautam Buddha Nagar, Noida, Uttar Pradesh-201301

=3

. | Date of closure of Insolvency
Resolution Process

21.12.2023

~

. | Liquidation commencement date
of Corporate Debtor

22.12.2023 (Copy of the order received from
Hon'ble NCLT on 12.01.2024)

Whereas, The Authorised Officer Of HDB Financial Services Limited Under The Securitization And
Reconstruction Of Financial Assests And Enforcement Of Security Interest Act, 2002 (64 Of Road 2002)
And In Exercise Of Powers Conferred Under Section 13(12) Read With Rules 3 Of The Security Interest
(enforcement) Rules, 2002 Issued Demand Notice To The Borrower/s As Detailed Hereunder, Calling
Upon The Borrowers To Repay The Amount Mentioned In The Said Notice With All Costs, Charges And
Expenses Till Actual Date Of Payment Within 60 Days From The Date Of Receipt Of The Same. The Said
Borrower/co-borrower Having Failed To Repay The Amount, Notice Is Hereby Given To Borrower/co-
borrower And The Public In General That The Undersigned Has Taken Possession Of The Property
Described Here Below In Exerise Of Powers Conferred On Him/her Under Secrtion 13(4) Section 14 Of
The Said Act Read With Rule 8 Of The Said Rules Of The Security Interest Enforcement Rules 2002 On
This 12.01.2024. The Borrowers In Particular And Public In General Are Hereby Cautioned Not To Deal
With The Property And Any Dealings With The Property Will Be Subject To The Charge Of Hdb Financial
Services Limited For The Amount Specified Herein With Future Interest, Costs And Charges From The
Respective Date. Details Of Property Taken In Possession Are Herein Below .

oo

. | Name & Registration Number of Insolvency
Professional acting as Liquidator

Amit Gupta
Regn. No: IBBI/IPA-002/IP-N00021/2016-17/10048

Email Id- adv.prateeksharma@gmail.com
GOVERNMENT OF INDIA

MINISTRY OF ENVIRONMENT, FOREST & CLIMATE CHANGE @
—— Regional Office, Gandhinagar (Sub Regional Office-jaipur) -

w©

. | Address and Email of the liquidator C-17, Vinay Nagar, Krishna Nagar, Lucknow, Uttar

1) NAME AND ADDRESS OF THE BORROWER/CO-BORROWER/GUARANTOR; 2) LOAN
ACCOUNT NUMBER; 3) LOAN AMOUNT; 4) DATE OF DEMAND NOTICE; 5) CLAIMED AMOUNT IN
INR; 6) DETAILS OF SECURITIES; 7) DATE OF POSSESSION

as registered with the Board Pradesh-226023 Email: amitguptacs@gmail.com

1

=

C-17, Vinay Nagar, Krishna Nagar, Lucknow, Uttar
correspondence with the liquidator Pradesh-226023 Email: cirp.tonkwater@gmail.com

Address and e-mail to be used for

Online Proposal No.:
FP/RI/PetrolPump/439797/2023

To,

The Additional Chief Secretary (Forests)

Govt. of Gujarat

Block No. 14, 8th Floor, New Sachivalaya

Gandhinagar, Gujarat.

Subject: Proposal for non-forestry use of 0.1813 ha of forest land under Forest (Conseravation)
Act, 1980in favour of M/s BHARAT PETROLEUM CORPORATION LIMITED for Nagaur Territorial
Divisionin NAGAUR Forest Division, District (RAJASTHAN) —reg.

Sir/Madam,

This is reference to the online proposal no. FP/RJ/PetrolPump/439797/2023 dated 09/08/202. on
the above-mentioned subject seeking prior approval of the Central Government in accordance
with section’2' of the Forest (Conservation) Act, 1980 and to say that the proposal has been
examined by Regional Office, Gandhinagar after the examination, | am directed to convey the “In-
Principle/Stage-I"approval of the Central Government under section 2 of the Forest
(Conservation) Act, 1980 for the Proposal for non-forestry use of 0.1813 ha of forest land under
Forest (Conservation) Act, 1980 in favour of M/s BHARAT PETROLEUM CORPORATION LIMITED for
Nagaur Territorial Division inForest Division, District NAGAUR (RAJASTHAN) subject to the
fulfillment of the followingconditions:

General Condition:- 1.1- Legal status of the diverted forest land shall remain unchanged;1.2- The
land identified for the purpose of CA shall be clearly depicted on a Survey of India toposheet
0f1:50,000 scale; 1.3- The User Agency shall transfer the cost of raising and maintaining the
compensatory afforestation,at the current wage rate, to the State Forest Department. The
scheme may include appropriate provision for anticipated cost increase for works scheduled for
subsequent years;1.4-The State Government shall charge the Net Present Value (NPV) of the
forest land being diverted under this proposal from the User Agency as per the orders of the
Hon’ble Supreme Court of India dated 28.03.2008, 24.04.2008 and 09.05.2008 in Writ Petition
(Civil) No. 202/1995 and theguidelines issued by this Ministry vide its letter No. 5-3/2007-FC
dated 05.02.2009 in this regard;1.5-At the time of payment of the Net Present Value (NPV) at the
then prevailing rate, the User Agency shall furnish an undertaking to pay the additional amount of
NPV, if so determined, as per the final decision of the Hon’ble Supreme Court of India;1.6-All the
funds received from the user agency under the project, except the funds realized for
regeneration/ demarcation of safety zone, shall be transferred to Ad-hoc CAMPA in the Savings
Bank Account pertaining to the State concerned; 1.7 The User Agency shall obtain the
Environment Clearance as per the provisions of the Environmental (Protection) Act, 1986, if
required ;1.8-The boundary of the diverted forest land, shall be demarcated on ground at the
project cost, by erecting four feet high reinforced cement concrete pillars, each inscribed with its
serial number,forward and back bearing and distance from pillar to pillar;1.9-The User agency, if
required, will undertake comprehensive soil conservation measures in the areabeing diverted at
the project cost in consultation with the State Forest Department. A scheme of the same may be
submitted along with the compliance report; 1.10- No labour camp shall be established on the
forest land;1.11- The User Agency shall provide fuels preferably alternate fuels to the labourers
and the staff working at the site so as to avoid any damage and pressure on the nearby forest
areas;1.12- The forest land shall not be used for any purpose other than that specified in the
proposal;1.13- The layout plan of the proposal shall not be changed without the prior approval of
the CentralGovernment;1.14- The forest land proposed to be diverted shall under no
circumstances be transferred to any other agency, department or person without prior approval
of the Central Government;1.15- No damage to the flora and fauna of the adjoining area shall be
caused;1.16-The State Government shall complete settlement of rights, in terms of the
Scheduled Tribes and Other Traditional Forest Dwellers (Recognition of Forest Rights) Act, 2006, if
any, on the forest land to be diverted in accordance with the relevant guidelines issued by the
MOoEF;1.17-The user agency in consultation with the State Government shall create and maintain
alternate habitat/home for the avifauna, whose nesting trees are to be cleared in this project.
Bird’s nests artificially made out of eco-friendly material shall be used in the area, including forest
area and human settlements, adjoining the forest area being diverted for the project; 1.18-The
User Agency shall submit six monthly self-compliance reports as on 1st January and 1st July of
every year to this office as well as to the Nodal Officer of the State;1.19- The State Government
shall monitor compliance of conditions of Forest Clearance and shall submit in this regard yearly
report as on 31st December of every year;1.20- Any other condition that the concerned Regional
Office of this Ministry may stipulate, from time to time, in the interest of conservation, protection
and development of forests & wildlife;1.21- The User Agency and the State Government shall
ensure compliance to provisions of the all Acts, Rules, Regulations and Guidelines, for the time
being in force, as applicable to the project;1.22- Grant of working permission to the extant
proposal may be considered by the State Government in accordance with the provisions as
contained in the MoEF&CC’s Guidelines dated 28.08.2015;1.23- The KML file of the area to be
diverted and the CA areas shall be uploaded on the e-Green watch portal with all requisite
details.;1.24- Nil tree felling shall be involved in the implementation of this project.;1.25- User
Agency shall be obtained Wildlife Clearance as per the provisions of the extant, rules and
regulation. If required.;1.26 Greenery shall be maintained around the boundary and between the
entry and exit of the fuel pump by the User Agency.;1.27- Compensatory afforestation shall be
taken up by the Forest Department over 0.50 ha degraded forest land, District- Nagaur, Village-
Torda, Tehsil-Kuchaman of Rajasthan at the cost of the user agency. As far as possible, a mixture of
local indigenous species shall be planted and mono-culture of any species may be avoided.

2. Standard conditions:- 2.1-The user agency shall arrange to raise strip plantation on either side
of the road and central verge at project cost, as per IRC specification, with maintenance of 7-10
years. The user agency shall also submit design of providing at least 2-3 rows of long rotation
indigenous trees, as per provision of IRC-SP-21-2009 (Guidelines on landscaping & tree
plantation), on either side of the road before final clearance.;2.2- The reclamation of quarry
should be done under the supervision of the State Forest Department. The quarry shall be
reclaimed and afforested completely before the project is closed.;2.3- Overburden shall not be
dumped outside the width of the road. The muck generated in the earth cuttings will be disposed
of at the designated dumping sites and in no case the muck/debris will be allowed to roll down the
hill slopes.;2.4- The user agency will provide retaining walls, breast walls and drainage as per
requirement to make the slope stable.;2.5-The User agency will undertake comprehensive soil
conservation measures at the project cost inconsultation with the State Forest Department. A
scheme of the same shall be submitted to the Regional Office along with the Stage-I compliance
report;2.6-The designing of culverts/bridges, if any, over the natural streams/rivers/canals
should be done in such a manner that it does not hamper the natural course of water, does not
give rise to water-logging, and also does not hamper movement of wild animals

3. Specific Conditions:- After receipt of compliance report on fulfillment of all of the above
conditions from the State Government, proposal will be considered for final approval under
Section-2 of the Forest (Conservation) Act, 1980. The User Agency shall take up the work as per
the guidelines in force and after ensuring that all necessary clearances for the entire stretch are in
place. Working permission, if any issued, shall be intimated to RO, Gandhinagar. Transfer of forest
land shall not be affected till final approval is granted by the Central Government in this regard.
Further, it may also be noted that this In-principle/Stage-l approval shall be valid for a period of 5
years from the date of issue of this letter. In the event of non-compliance of the above conditions,
this In-principle approval shall be revoked after five (05) years.

Dated: 14/12/2023

( 9Ta HuR amt )
30 wETReT e ittt

11.| Last date for submission of Claims 11.02.2024

Notice is hereby given that the National Company Law Tribunal, Jaipur Bench has ordered the
commencement of liquidation of the Tonk Water Supply Limited on 22.12.2023 (Copy of the order
received from Hon'ble NCLT on 12.01.2024).

The stakeholders of Tonk Water Supply Limited are hereby called upon to submit their claims with proof
onorbefore 11.02.2024, to the liquidator at the address mentioned againstitem No. 10.

Ll Name Of The Borrower & Co-Borrowers: TR GOLD, Ishwar Das Soni, Ravi Kumar Soni, Radha
Devi Soni & Ramesh Soni All At : PLOT NO:- 46, SITUATED AT Village- Sindhu Nagar, Bhilwara HO-
311001 Rajasthan. : Loan Account No. 5148062; Loan Amount: Rs. 9541000/~ (Rupees Ninety Five
Lakhs  Fourty One Thousand Only); Demand Notice Date: 15.06.2021; Amount Claimed: Rs.
10981130.17 (Rupees One Crore Nine Lakhs Eighty One Thousand One Hundred Thirty & Paise
Seventeen Only) as of 15-JUN.-2021 and future contractual interest fill actual realization together with
incidental expenses, cost and charges etc; Details Of Security: All that piece and parcel of the Property
Residential PLOT NO:- 46, SITUATED AT Village- Sindhu Nagar, Bhilwara HO-311001 Rajasthan-
311001 PROPERTY ADMEASURING 120 SQ. YARDS. Property Boundaries : North : Plot no. 45, South :
Road, East: Land Of Handelal, West: Land Shree & Shrimari Sinhal Part Of Plot No.46 Share Of 1/3. Date
Of Physical Possession: 12.01.2024

The financial creditors shall submit their claims with proof by electronic means only. All other creditors may
submitthe claims with the proofin person, by post or by electronic means.
Submission of false or misleading proof of claims shall attract penalties.

Date :16.01.2024
Place : Lucknow

Amit Gupta
Liquidator, Tonk Water Supply Limited
Regn. No.:IBBI/IPA-002/IP-N00021/2016-17/10048

The Borrowers' Attention Is Invited To Provisions Of Sub-section (8) Of Section 13 Of The Act, In Respect
OfTime Available To Redeem The Secured Asset.

For Any Query Please Contact Mr. Vikas Anand: 9711010384, HDB Financial Services Limited, E-145,
Ramesh Marg, Opp Sardar Patel Marg, C-Scheme, Jaipur Rajasthan 302001

Place: Bhilwara Date: 17.01.2024 Sdi- Authorised Officer, For HDB Financial Services Limited

@ Pnb Housing

Regd. Office : 9th Floor, Antriksh Bhawan, 22, K.G. Marg, New Delhi-110001,
Ph : 011-23357171, 23357172, 23705414, Website : www.pnbhousing.com

Finance Limited BRANCHOFFICE: A-10, 1st FLOOR, BHAGAT SINGH COLONY, ALWAR BYE PASS, BHIWADI-301019, RAJASTHAN

POSSESSION NOTICE (FOR IMMOVABLE PROPERTY)

Whereas the undersigned being the Authorised Officer of the PNB Housing Finance Ltd. under the Securitisation and Reconstruction of
Financial Assets & in compliance of Rule 8(1) of Enforcement of Security Interest Act, 2002, and in exercise of powers conferred under
section 13(12) read with Rule 3 of the Security Interest (Enforcement) Rules 2002, issued demand notice/s on the date mentioned against
each account calling upon the respective borrower/s to repay the amount as mentioned against each account within 60 days from the date of

notice(s)/ date of receipt of the said notice/s.

ofthe said Rules onthe dates mentioned against each account.

The borrower/s having failed to repay the amount, notice is hereby given to the borrower/s and the public in general that the undersigned has taken
possession of the property/ies described herein below in exercise powers conferred on him/her under Section 13(4) of the said Act read with Rule 8

Sd/- Chief Construction Engineer,
Rural Works Circle, Angul.

OIPR-25180/11/0059/2324

= STAR HOUSING FINANCE LTD
603 Wester Edge 1, Above Metro Cash & Carry, Borivali
East Mumbai 400066

nemanﬂ Notice under Section 13(2) of Securitization Act of 2002

AS per loan account become NPA therefore the authorized officer under section 13(2) " The
securitization and Reconstruction of Financial Assets and Enforcement of Security Interest Act,
2002" had issued 60 days demand notice to the borrowerfco borrower/mortgagor/guarantor
(collectively referred as 'Borrower') as given in the table. According to the notice if the borrower's do
not deposit the entire amount within 60 days, the amount will be recovered from auction of the
mortgage properties/secured assets as given below. Therefore you the borrowers are informed to
deposit the entire loan amount with the future interest and expenses within 60 days from the date of
the demand notice, otherwise under the provision of the 13(4) and 14 of the said act, the authorized
officer s free to take possession for sale of the mortgage properties, secured assets as given below.
Borrowers to note that after receipt of this notice, in terms of section 13(13) of the act, 2002, you
are prohibited and restrained from transferring any of the secured assets by way of sale, lease or
otherwise, without prior written consent of the secured creditor.

Borrowers attention are attracted towards section 13(8) riw Rule 3(5) of the security Interest
(Enforcement) Rules, 2002 Act that the borrowers shall be entitled to redeem their secured assets
upon the payment of the complete outstanding dues as mentioned below before the publication of
auction notice which thereafter shall cease to exist.

Name of the Borrower/Co- Date and amount of Demand
Borrower/ Mortgagor/ G Notice Under Sec 13(2)
Rajendra Singh S/0 Natwar|Rs- 1075017}- (Rupees Ten Lakh
Singh Rathor (Borrower) Seventy-Five Thousand Seven-
Natwar Singh S{0 Bhairav teen Only) as on 14.10.2023 with|in the Name of Rajendra Singh
Singh Rathor (CO-Borrower) further interest and incidental| Chouhan S/0 Natwar Singh
Harnath Singh Chouhan S/0 expenses, costs as stated above|Chouhan Residing at Vill-
Ganga Ram chouhan in terms of this notice ufs 13 (2) of |Chouhanoka Khandela Jhallara
(Guarantor) theact. Tehsil-Salumbar Dis-Udaipur
(Rajasthan) 313038

Authorized Officer
Star Housing Finance Ltd.

ST/

Description of Mortgaged
Property

EM. Residential Land & Building|
admeasuring 1599 Square Feet

Date: 16-01-2024
Place: Salumbar

~
oy

Td
%

Project Implementation Unit, Gandhinagar (Health & Family Welfare Dept.)
TENDER NOTICE PIU - 136 (2023-24)

Online tenders for Health Care facilities Civil works of Various District Gujarat as below are invited by the

Superintending Engineer, Project Implementation Unit, NHM Bhavan PIU Building 4th Floor, Civil Hospital

Campus, Gandhinagar-382012, Ph.079-23231434, 23231393

ONLINE TENDERING

The borrower/s in particular and the public in general is hereby cautioned not to deal with the property/ies and any dealing with the property/ies will )
be subject to the charge of PNB Housing Finance Ltd., for the amount and interest thereon as per loan agreement. The borrowers" attention is Sr Name of Work (1) Tender Fee Approved Time |ID No.
invited to provisions of Sub-section (8) of Section13 of the Act, in respect of time available, to redeem the secured assets. No. (2) EMD Regst. Class | Limitin
S. Loan Name of the Demand Amount Date of Description Of The (Rs.) Months
No.|  Account Borrower/Co- Notice (o] i P i Property Mortgaged

No. Borrower/Guarantor Date Taken 1 | Empanelment for appointment of contractor for 3600 / 250000 As per PQ | 5 Years
1.| HOU/BHI/ }Vlr. Parvee)n&Kumar 21-04-2023| Rs. 268,21,809.56 (Rupees | 12.01.2024 \éilla Ns. Ii 273,K(iJ]maxe GreenBl'\feadgw Repairing / Rehabilitations and Comprehensive

0218/498104 Borrower, Twenty Six Lakhs Twenty One | (Physical) | City, Village-Khijuriwas, iwadi, : . .
Mrs. Kusum Galgat Thousand Eight Hundred Nine (Physical) Tehsil-Tijara, Distt.- Alwar, Rajasthan- maintenance of Operation Theatre for the period
BHIWADI (Co-Borrower) & Fifty Six Paisa Only) 301019 of Five Years across state of Gujarat

PLACE:- BHIWADI, DATE:- 16.01.2024 AUTHORIZED OFFICER, PNB HOUSING FINANCE LTD.

Pre Bid Dtd.: 23-01-2024, Time: 12.00 PM

On Line Submission Dtd.: 06-02-2024 upto 18.00 hrs.

KARNATAKA INDUSTRIAL AREAS
DEVELOPMENT BOARD

( A Government of Karnataka Undertaking)
# 49, East Wing , 4" & 5" Floor, Khanija Bhavan, Race Course Road,
Bengaluru — 560 001. Phone No. 080-22265383. Website: www.kiadb.in

through R.P.A.D. Only)

Submission of Tender Fee, EMD & Other Original Documents on Dtd.: 06-02-2024 Online (Documents shall
have to be Scanned & put up Online. The Original Documents shall have to be submitted within 7 Days

Bid Opening of tender dtd.: 07-02-2024 upto 12.00 hrs.

INF/2228/23-24

No. IADB/ENGG/ETND-EP-36/37/498/2023-24

have got adequate financial resources & sufficient

following works as per the schedule given below:

Hassan District. (2nd Call).

Procurement Portal https://kppp.karnataka.gov.in

DIPR/CP/JA/3074/2023-24

SHORT TERM NOTICE INVITING TENDER

(Through GOK Karnataka Public Procurement Portal Only)
Iltem rate Tenders under two cover system are invited as per the Karnataka

Transparency in Public Procurement Act 1999 and Rules 2000 through electronic
procurement from eligible Class-I (Civil) Contractors registered in KPWD who

Name of the works: EP-36- (1) Formation of Industrial Layout at Sector-1
Mavinkunte Industrial Area, Nelamangala Taluk, Bengaluru Rural District,
(2) Formation of Industrial Layout at Sector-2 Mavinkunte Industrial Area,
Nelamangala Taluk, Bengaluru Rural District. (3) Formation of Industrial Layout at
Mailanahalli Industrial Area, Arasikere Taluk, Hassan District.

EP-37 - Formation of Industrial Layout at Kanive Aladahalli Village, Shanthi Hobli,
Hassan Taluk, & Doothanur Kaval Dandinahalli Hobli, Channarayapatana Taluk,

For EP-36: Last date for submission of bids is: 07.02.2024 upto 04:30 pm
For EP-37: Last date for submission of bids is: 03.02.2024 upto 04:30 pm
Applicants May Download Bidding Documents from the Karnataka Public

Date:16.01.2024

Jaipur Road, Ajmer- 305001

past experience for the

PUBLIC NOTICE

I’ICICI HomeFlnance|Bandra (East), Mumbai- 400051

Corporate Office: ICICI HFC Tower, JB Nagar, Andheri Kurla Road, Andheri East, Mumbai- 400059
Branch Address: 2nd floor, Rajvansh Nissan building, Opp. Patel Stadium, Near Bajrang Petrol Pump,

Branch Address: Plot No.1, 1st floor, Sahyog Bhawan, Aerodrome Circle, Kota - 324007

The following borrower/s have defaulted in the repayment of principal and interest of the loans facility obtained by
them from ICICI Home Finance Company Limited (“ICICI HFC”) and the loans have been classified as Non-
Performing Assets (NPA). A notice was issued to them under Section 13 (2) of Securitisation and Re-construction
of Financial Assets and Enforcement of Security Interest Act-2002 on their last known addresses, however it was
not served and hence they are hereby notified by way of this public notice.

Registered office: ICICI Bank Towers, Bandra-Kurla Complex,

Name of the Borrower/ Date of Notice
| CoRrons St Al | Sepfoube’| ool
Number) & Address Asset to be Enforced Date gf Notice
1.|Ganeshi Soni (Borrower), Ashish Soni | House Of Ganeshi Soni Kh No 604 11-01-2024 | 03/01/
(Co-Borrower), Sangita Devi Umesh | Subhash Nagar Makrana Rajasthan- Rs. 2024
Soni Subhash Colony Makrana, 341507. Bounded By- North: Land Of | 22,74,186/-
Nagaur Nagaur Makrana, Makrana Aasu Ram, South: Road 20 Ft, East:
Makrana Rajasthan- 341505. House Of Surendra Pal Singh, West:
NHMAKO00001298162 House Of Kalyan Singh.
2.|Pradeep. (Borrower), Taruna. Leashold At Near Hanuman Temple 11-01-2024 | 03/01/
(Co-Borrower), B 519 Indra Vihar Vallabh Bari Gumanpura Na Kota Rs. 2024
Ward No.39 Talwandi Kota Rajasthan- | Rajasthan- 324007. Bounded By- 1,06,87,395/-
324006. LHKOT00001480022 North: H/o Global Transport Co, South:
Rasta 40 Ft Wide, East: Sold Part Of
Gulab Bai, West: Rasta 40 Ft Wide.

Sd/-

) A Date : January 17, 2024
Chief Engineer - 1

\Place: Makrana, Kota

The steps are being taken for substituted service of notice. The above borrower/s and/or their guarantors (as
applicable) are advised to make the payments of outstanding within period of 60 days from the date of publication
of this notice else further steps will be taken as per the provisions of Securitization and Re-construction of
Financial Assets and Enforcement of Security InterestAct, 2002.

Authorized Officer
ICICI Home Finance Company Limited/

Jaipur
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Advertisement fo be published in the newspaper for change
of registered office of the LLP from one stale to another

BEFORE THE CENTRAL GOVERNMENT,

REGISTRAR OF COMPANIES, JAIPUR
MINISTRY OF CORPORATE AFFAIRS,
C/6-7, 1T FLOOR, RESIDENCY AREA, CIVIL LINES,
JAIPUR-302001, RAJASTHAN
In the matter of sub-section (3) of Section 13 of
Limited Liability Partnership Act, 2008 and rule 17 of
the Limited Liability Partnership Rules, 2009
In the matter of the Limited Liability Parinership Act,
2008, Section 13 (3) AND In the matter of ARBO
TECHNOLOGIES LLP having its registered office at 51
RAMPURA HOUSING BOARD SURAJ NAGAR
(WEST) CIVIL LINES JAIPUR RAJASTHAN, 302006
INDIA Petitioner
Molice is hereby given to the General Public that the LLP
proposes to make a pelifion lo Registrar of Companies,
Jaipur under section 13 (3) of the Limited Liability
Partnership Act, 2008 seeking permission lo change its
Registered office from the state of "RAJASTHAN" to the
Mational Capital Territory (NCT) of "DELHI"
Any person whose interest is likely to be affecled by the
proposed change of the registered office of the LLP may
deliveror cause to be delivered or send by Registerad post
of hisMer objections supported by an afiidavit stating the
nature of higlher interest and grounds of opposition
supported by an affidavit to the Registrar of Companies,
Jaipur at the address MINISTRY OF CORPORATE
AFFAIRS, C/6-7, 15T FLOOR, RESIDENCY AREA,
CIVIL LINES, JAIPUR-302001, RAJASTHAN within 21(
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GOVERNMENT OF INDIA
g MINISTRY OF ENVIRONMENT, FOREST & CLIMATE CHANGE
—_ Regional Office, Gandhinagar (Sub Regional Office-jaipur)

Online Proposal No.:
FP/RJ/PetrolPump/439797/2023
To,
The Additional Chief Secretary (Forests)
Govt, of Gujarat
Block No. 14, Bth Floor, New Sachivalaya
Gandhinagar, Gujarat,
Subject: Proposal for non-forestry use of 0.1813 ha of forest land under Forest {Conseravation)
Act, 1980in favour of M/s BHARAT PETROLEUM CORPORATION LIMITED for Nagaur Territorial
Division in NAGAUR Forest Division, District [RAJASTHAN) —reg.
Sir/Madam,
This is reference to the online proposal no. FP/RJ/PetrolPump/439797/2023 dated
09/08/202. on the above-mentioned subject seeking prior approval of the Central
Government in accordance with section’2' of the Forest (Conservation) Act, 1980 and to say
thatthe proposal has been examined by Regional Office, Gandhinagar after the examination, |
am directed to convey the “In-Principle/Stage-"approval of the Central Government under
section 2 of the Forest (Conservation) Act, 1980 for the Proposal for non-forestry use of 0.1813
ha of forest land under Forest {Conservation) Act, 1980 in favour of M/s BHARAT PETROLEUM
CORPORATION LIMITED for Magaur Territorial Division inForest Division, District NAGAUR
(RAJASTHAN) subject to the fulfillment of the followingconditions:

Dated: 14/12/2023

1.1- Legal status of the diverted forest land shall remain unchanged;1.2- The land identified for
the purpose of CA shall be clearly depicted on a Survey of India toposheet of1:50,000 scale;
1.3- The User Agency shall transfer the cost of raising and maintaining the compensatory
afforestation,at the current wage rate, to the State Forest Department. The scheme may
include appropriate provision for anticipated cost increase for works scheduled for
subsequent years;1.4-The State Government shall charge the Net Present Value (NPV) of the
forest land being diverted under this proposal from the User Agency as per the orders of the
Hon'ble Supreme Court of India dated 28.03.2008, 24.04.2008 and 09.05.2008 in Writ Petition
(Civil) No. 202/1995 and theguidelines issued by this Ministry vide its letter No. 5-3/2007-FC
dated 05.02.2009 in this regard; 1.5-At the time of payment of the Net Present Value (NPV) at
the then prevailing rate, the User Agency shall furnish an undertaking to pay the additional
amount of NPV, if so determined, as per the final decision of the Hon'ble Supreme Court of
India;1.6-All the funds received from the user agency under the project, except the funds
realized for regeneration/ demarcation of safety zone, shall be transferred to Ad-hoc CAMPA
in the Savings Bank Account pertaining to the State concerned; 1.7 The User Agency shall
obtain the Environment Clearance as per the provisions of the Environmental (Protection) Act,
1986, if required ;1.8-The boundary of the diverted forest land, shall be demarcated on ground
at the project cost, by erecting four feet high reinforced cement concrete pillars, each
inscribed with its serial number,forward and back bearing and distance from pillar to pillar;1.9-
The User agency, if required, will undertake comprehensive soil conservation measures in the
areabeing diverted at the project cost in consultation with the State Forest Department. A
scheme of the same may be submitted along with the compliance report; 1.10- No labour
camp shall be established on the forest land;1.11- The User Agency shall provide fuels
preferably alternate fuels to the labourers and the staff working at the site so as to avoid any
damage and pressure on the nearby forest areas;1.12- The forest land shall not be used for any
purpose other than that specified in the proposal;1.13- The layout plan of the proposal shall
not be changed without the prior approval of the CentralGovernment;1.14- The forest land
proposed to be diverted shall under no circumstances be transferred to any other agency,
department or person without prior approval of the Central Government;1.15- No damage to
the flora and fauna of the adjoining area shall be caused;1.16-The State Government shall
complete settlement of rights, in terms of the Scheduled Tribes and Other Traditional Forest
Dwellers (Recognition of Forest Rights) Act, 2006, if any, on the forest land to be diverted in
accordance with the relevant guidelines issued by the MoEF;1.17-The user agency in
consultation with the State Government shall create and maintain alternate habitat/home for
the avifauna, whose nesting trees are to be cleared in this project. Bird's nests artificially made
out of eco-friendly material shall be used in the area, including forest area and human
settlements, adjoining the forest area being diverted for the project; 1.18-The User Agency
shall submit six monthly self-compliance reports as on 1st January and 1st July of every year to
this office as well as to the Nodal Officer of the State;1.19- The State Government shall
monitor compliance of conditions of Forest Clearance and shall submit in this regard yearly
report as on 31st December of every year;1.20- Any other condition that the concerned
Regional Office of this Ministry may stipulate, from time to time, in the interest of
conservation, protection and development of forests & wildlife;1.21- The User Agency and the
State Government shall ensure compliance to provisions of the all Acts, Rules, Regulations and
Guidelines, for the time being in force, as applicable to the project;1.22- Grant of working
permission to the extant proposal may be considered by the State Government in accordance
with the provisions as contained in the MoEF&CC's Guidelines dated 28.08.2015;1.23- The
KML file of the area to be diverted and the CA areas shall be uploaded on the e-Green watch
portal with all requisite details.;1.24- Nil tree felling shall be involved in the implementation of
this project.;1.25- User Agency shall be obtained Wildlife Clearance as per the provisions of
the extant, rules and regulation. If required.;1.26 Greenery shall be maintained around the
boundary and between the entry and exit of the fuel pump by the User Agency.;1.27-
Compensatory afforestation shall be taken up by the Forest Department over 0.50 ha
degraded forest land, District- Magaur, Village-Torda, Tehsil-Kuchaman of Rajasthan at the cost
of the user agency. As far as possible, a mixture of local indigenous species shall be planted and
mono-culture of any species may be avoided.

2. Standard conditions:- 2.1-The user agency shall arrange to raise strip plantation on either
side of the road and central verge at project cost, as per IRC specification, with maintenance of
7-10 years. The user agency shall also submit design of providing at least 2-3 rows of long
rotation indigenous trees, as per provision of IRC-5P-21-2009 (Guidelines on landscaping &
tree plantation), on either side of the road before final clearance.;2.2- The reclamation of
quarry should be done under the supervision of the State Forest Department. The quarry shall
be reclaimed and afforested completely before the project is closed.;2.3- Overburden shall
not be dumped outside the width of the road. The muck generated in the earth cuttings will be
disposed of at the designated dumping sites and in no case the muck/debris will be allowed to
roll down the hill slopes.;2.4- The user agency will provide retaining walls, breast walls and
drainage as per requirement to make the slope stable.;2.5-The User agency will undertake
comprehensive soil conservation measures at the project cost inconsultation with the State
Forest Department. Ascheme of the same shall be submitted to the Regional Office along with
the Stage-| compliance report;2.6-The designing of culverts/bridges, if any, over the natural
streams/rivers/canals should be done in such a manner that it does not hamper the natural
course of water, does not give rise to water-logging, and also does not hamper movement of
wild animals

3. Specific Conditions:- After receipt of compliance report on fulfillment of all of the above
conditions from the State Government, proposal will be considered for final approval under
Section-2 of the Forest (Conservation) Act, 1980. The User Agency shalltake up the work as per
the guidelines in force and after ensuring that all necessary clearances for the entire stretch
are in place. Working permission, if any issued, shall be intimated to RO, Gandhinagar. Transfer
of forest land shall not be affected till final approval is granted by the Central Government in
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FINANCIAL EXPRESS

FORM NO. URC-2

Adwertisernent giving nofice about
registration under Part | of Chapter XXl
[Pursuant to section 374(k) of the
companies Act, 2013 and rule 41} of
the companies (Autharised to Register)
Rules, 2014]

1. Matice iz hereby given that in pursuance of
sub-sactian (2] of saction JE6 of the
Companies Acl, 2013, an applicabon hasz
besn made 1o the Registrar at New Dalhi that
M!S VAIREKASRI HEALTHCARE LLF, a LLP
may be registerad under Part § of Chapter Xl
of the Companies Act 2013, a5 a company
hried by shares

2. The principa abjects of the company are as
foilaws
To take over the running business of MIS
VAIREKASR] HEALTHCARE LLP, tha LLF
havirg PAN: AAWFVISIEL and registerad
affica at A-168, GF, T/Blossom-1, Seclor-47,
Gurgapn-122018 along with all asssts and
Lighilities, The said LLP shall cease o exist
afser formation of Privete Limited Company

= T set up and run the business of Super
Speciality Health Centre, medical clinles,
nurzsing homes, hospitals, physiotherapy,
FEEGICIANT SEMICES, medical smplan Serace,
heira Gare sarvices & ol patiant servicas and
it run a¥ allied funchons related fo swgical
ard madicare services;

« To purchase, Leasa or atherwize aquire,
astablsh, mantain, oparate. mun. manags o
administer hospitals, medicane, nursing hames,
haglthcare, dizgnostic and facilities for
reception and treatment of persons suffening
fram injurnes and dlness, dizabslites and
delcsencias of ary kind or nature whal 56
avar and treatmant of parsons dufing
convalescancs or of parsons requiring medical
atbandian or re-habifaiion, garialic cana canira,
assisted Bvingin the genardity, specialy andi
ar super specialy department;

= To Construct, Buid, Establish, aquire, assist,
maintain, run, purchase get, selt convert
develop, Improve, hold with absoluse or limited
Fights ar od brase and Sub-lease, o0 Tranchse
ar atheraise hospitals, nursing hameas, madical
calkages, nursng colages, sanidanums. madical
centers and InsSutians, chnics, dispensanas
chid welfare centres health centre, health
farms, therapy centre, operation centre,
maternity home, rehabitation cenire,
pathologeal, analylical, testing and diagnaostc,
research, invenbion and develop centre famaly
planning  and  welfare cenire, ray,
comvalescence centras, MR, City scan cenlras,
big imaging canbras, magnabic resonance
imagine canfres and radiological ar any ather
type faciliies far the practice of any feld,
Branch, disciplineg or system of medicine and
surgeries

« To work as dispensing chemist and
ranulactuners, supphers, raders, dirhutors
of Madicines, drugs. pharmaceuticals,
chermicals, cosmetics  and general
mearchandise of 3l typas and fo manufactura,
bury, sell, rent, lease, impar, export frads, take
an hire, repair, maintain, devalap and to
acquire all type of medical and surgical
appliances and eguipmants

» To provide medical relief bo the public In a8
branches of medical schemes by all availzble
fgans

» Tocamy cut medcal and chiical research by
angaging in reseanch and divalopment of 42
medical sciencas and tharapies.

« To provide, ancourage, inifiale of promate
facilities for the discowary, improvemant of
development of naw mathod of diagnasfic,
understanding and prevensian and treatment
of disease

3. Acopy af the drafl memorandum and artickes
af assaciation of the praposed company may
be Inspected @ the office at A-168, GF,
TiBloszam-1, Seclor-47, Gurgaon-12218

4, Molice is hereby given thal any persen

FormT No. INC-26
[Pursuant to Rule 30 of the Companies
(Incorporation) Rules, 2014]

Before the Central Government
Regional Director, Northern Region

In the matter of sub-section (4) of Section 13 of
Companies Act, 2013 and clause (a) of sub-rule
(5) of Rule 30 of the Companies (Incorporation)
Rules, 2014

AND

In the matter of Mindtech Compusoft Private
Limited having its registered office at 1412,
1st Floor, Nicholson Road, Kashmere Gate,
New Delhi-110006,

Petitioner|
Notice is hereby given to the General Public that
the Company proposes to make an application
to the Central Government under section 13 of
the Companies Act, 2013 seeking confirmation
of alteration of the Memorandum of Association
of the Company in terms of the special
resolution passed at the extra ordinary general
meeting held on 4th January, 2024 to enable the
Company to change its registered office from
the NCT of Delhi to the State of Haryana.

Any personwhose interestis likely to be affected
by the proposed change of the registered
office of the Company may deliver either on the
MCA-21 portal (www.mca.gov.in) by filing
investor complaint formorcausetobe delivered)
or send by registered post of his/her objections
supported by an affidavit stating the nature of
his/her interest and grounds of opposition to the
Regional Director at the address B-2 Wing,
2nd floor, Pt. Deendayal Antyodaya Bhawan,
2nd floor, CGO Complex, New Delhi-110003
within fourteen days of the date of publication of
this notice with a copy to the Applicant Company
atits registered office address mentioned below:
For and on behalf of

Mindtech Compusoft Pvt. Ltd.

Sd/-

Ramesh Kumar Munjal

Director

DIN: 03528841

Date: 16.01.2024
Place: 1412, 1st Floor, Nicholson Road,
Kashmere Gate, New Delhi-110006

FUBLIC NOTICE

Form NO. INC-26
Before the Ceniral Gowernrment
Regional Director, North Western Region
In the matter of the Companies Act. 2013,
Section 13(4) of Companies &ct, 2013 and
Fule 306) (a) of the Companies
[Incorporation) Rules, 2014
AMD
In the maiter of Prime Awian Feed India
Privata Limited, having its registerad office
at F-635, Khushkhera Ind. Area, Bhiwadi,
Rajasthan-301019, India
(CIN: U153389RJ2005PTCOZ0435)

FelitionerApplicant
Motice is hareby given to the General Public
that the Company proposes fo make an
application 1o the Central Government
under Section 13 of the Companies Act,
2013 seeking confirmation of alieration of
the Memcrandum of Association of the
Company in terms of the special rescution
passed at the Extra ordinary genaral
meatng held on 16.01.2024 o enable the
Company lo change its Registered office
from “State of Rajasthan” 1o "State of NCT of

Delhi®
Any person whose interest is likely 1o be
affected by the proposed change of the
registered office of the Company may
deliver or cause to be delvered or send by

RSETHY T

JOB
Rural Sl Emgloymand |

ANNOUNCEMENT
e wennsuratis Canara Bank Rural Seif Emplayment Training Instiub, Hapur {Uttar Pradesh)

Garara Bark Rural Sl Enmployment Training Instilule (CBRIETI) Hapur Irvites Appdcalions tr the folowing
Pasl an Gontracl Bases, Gandideiles in he age group of 22 045 vaars ane eligibhe Wapply, Appicants shoud
have fiency in both spoken & writlan Englieh language and local (Hindi) Enguage, Applicants possessing
good communication skils ara prefermad. Eligible candidates should be called for writien sast, skil test and
riardew. The aligke ity conditions prescribed are as foliows -

PRATHAMA U.P. GRAMIN BANK

(Sponsored by - Punjab National Bank)
Head Office: Ramganga Yihar, Phase-2, Moradabad, U.P,

Branch: C-38/5, Jagriti Vihar, Meerut, e-mail; b09151supgb@supabank.co.in

LOCKER BREAK OPEN NOTICE
The general public is hereby informed thal lockers with Meerul Main Branch of our

o bl 'fﬁf," Salary Educational Abiity Computer Knowledoe| | Prathama UP Gramin Bank have been opened by locker holdars. Al the same time, the
Fanity | 0 | A% per [MA m PsychalogyMA in Joumalisnia in Rural|  Profidency i following locker holders are not -::-parlanng the lockar for the last number of years or are nol
E::an; Develcpment! WA in ScciolgyM Com M.5c.8 52 M3 Office paying the amears of locker charges:
in Agricuibure or Alied subpecis’ Masler of social ik I}
palicy of '.:M:{hifl'l:m aﬂplﬁa:-:n{grized i.Irweratyﬂ-RIEEq‘ﬂ' BA/ I:f:j |r_~_,:r.:f||:|a_ Sﬂfﬂ Ha me LU‘:HEI’ T]I'p-e Add ress Amﬂunt
nstiwte |8.50) B .Comaddilianaly wilh B.Ed 'M.Ed Lﬂ'ﬂkﬂ'r Hﬂ
1| Ubee | [ | Asper |Cradualeinanyofthe Recognized Uinkersity, Prodiciancy in MS e
wet | | g P R | o .w.?”é saca) B-45 [SandeepKumarSlo|  Small  |Rlo 216/6, Jagriti | Rs. 2,560
and Irameal. Fluancy f
iy i bl Exgish & Sh. Jagveer Singh Vihar Meerut
i Iypﬁﬁsﬂﬁﬂh B-25 Mohd. Asif Sio small Rlo H.No. 175, |Rs. 7,080
Applicant should have Faimuddin Ui“ﬂg& Lad-.apura
basic knawladge of ] .
accounting C-59 Basant Lal Mani small Rio C-127, Shastri | Rs, 4,248
1| Aftender | 09 | Asper |412thPass "EQH Meerut
ST : .
ﬂ:p:ﬁ; *Excluding Penalty, Interest and other charges if any
l'“fl'ﬂ By this notice, itis hareby notified to all interested persons that they should approach
b the respective branch within pericd of 07 days of this notice with authentic proof of

31.01.2024

depending on requiremend end salislactony sandces

Hate-=[F, Willryg candidates shoud send their Bodala dnduding phalocogy of all desuménts with lesl
Phiotegraph) manticned wilh $ie nama of Pasl for which ward 1o sply by registened past addrass 1o
Diraclor Canera Bank RSETI Lead Benk Ofice, GAT Building Delhi Road Hapur-245101 an ar belore
02 Initial Appeintmient will be engaged as conlract basis for 3 years and renewable for fudher panod

{3 For mane infarmaton you can contast on 981 233046

Director

the locker, execute fresh locker agreement and pay the arrears of locker or o remaove
its belongings et In case no response is received inrespact of locker, the bank shall
constrain fo break open the locker in presence of wilnesses and keep aside its
contents while,

Date: 16.01.2024 Authorised Officer

FORM No. INC - 26
iPursuznt fa rule 30 of the Companies (incorporation) Rules, 2014
Before the Central Gowernment, Regional Director (Northen Region)
Ministry of Corporate Affairs, B-2 Wing, 2nd Floar, Pandit Deen Dayal Antyodaya Bhawan,
CGO0 Camplesx, New Dalki - 110 003.
In the matter of sub-Section |4) of Sectien 13 of Companias Act, 2013 and clausa (a) of sub-
rule (5} of the Companies (Incorporation| Rules, 2014,
And
In the matter of Mis Wani Agencies Prreata Led,, (CIN ; UT4898HR 1994PTCO90755), havng
registerad office at HD-529 Wewvork DLF Foruen, Cybercity, Phase B, Gurugram -1 22002 (HR].
................................... Petitiones

Motice i hereby given to the General Pubdic that the Company proposed to make application to
the Cantral Government under Section 13 of the Companies Act, 2013 seeking confemation of
afteration of Memorandum of Association of the Company in terms of Special Resolution passed
at the Extra-Ordinary General Maetang of mambers of the Company an 15th January, 2024 a1
11.30 a.m. 1o enabde the Company to change its registered office fram " State of Haryana' to
" State of Chennai'.
Any person whose interest is likely to be affected by the proposed chamge of the registened
offica of the Company may deliver aither on the MCA-27 portal {www.mea.gov.in| by filing
investor complaint form or cause to be delivered or sond by registered post of hiz/her objections
supparted by an affidavit stating the nature of kisfher imterest and grounds of oppasition to the
Regioral Director (Morth) at the address grvan above within fourtesn days of the date o
publication of this netice with a copy to the applicant company at the registered office
mantioned abova,

For Wani Agencies Private Limited

iNarayanan Moharraj)
Dirgctor (DIN : 0824E077)

Dated : 15.01.2024
Place : Haryana

[~ Form No. INC-26
[Pursuant to Rule 30 of the Companies
(Incorporation) Rules, 2014]

Before the Central Government
Regional Director, Northern Region

In the matter of sub-section (4) of Section 13 of
Companies Act, 2013 and clause (a) of sub-rule
(5) of Rule 30 of the Companies (Incorporation)
Rules, 2014

AND

In the matter of POOJA TALWAR
DEVELOPMENT & ENRICHMENT CENTRES
PRIVATE LIMITED having its registered office
at 1412, 1st Floor, Nicholson Road, Kashmere
Gate, New Delhi-110006,

Petitioner|
Notice is hereby given to the General Public that
the Company proposes to make an application
to the Central Government under section 13 of
the Companies Act, 2013 seeking confirmation
of alteration of the Memorandum of Association
of the Company in terms of the special
resolution passed at the extra ordinary general
meeting held on 04th January, 2024 to enable
the Company to change its registered office
from the NCT of Delhi to the State of Haryana.

Any personwhose interestis likely to be affected
by the proposed change of the registered office
of the Company may deliver either on the
MCA-21 portal (www.mca.gov.in) by filing
investor complaint formorcause to be delivered
or send by registered post of his/her objections
supported by an affidavit stating the nature of
his/her interest and grounds of opposition to the
Regional Director at the address B-2 Wing,
2nd floor, Pt. Deendayal Antyodaya Bhawan,
2nd floor, CGO Complex, New Delhi-110003
within fourteen days of the date of publication of
this notice with a copy to the Applicant Company
atits registered office address mentioned below:
For and on behalf of

Pooja Talwar Development &

Enrichment Centres Pvt. Ltd.

“FORM NO. INC-26
[Pursuant to rule 30 the Companies
{Incorporation) Rules, 2014)

Bafore tha Candral Gowemment Ragional Dirackar,
Mimalry of Corporale Affars. Nofthem Reglon,
E-Block, Paryavaran Bhawan, G0 Enmn‘ie:.
Ladhi Road Kew Delhi-110003
In th matter of sub-section (4) of Seclion 13
of Companies Acl 2013 and clause [a) of
sub-rule (50 of nde 30 of the Companies
{Incorporatian) Rulas, 2014
AND
Ir She matter of
INTELLIGREEN TECHROLOMGIES PRIVATE LIMITED
having its registerad office a1 B-5685, Shop Mo 3,
B-Biack, Shasiri Magar, Ashak Wihar H.0, North

Viesl Delhe-110052

.....Patitionar

Mokica & herely given 1o the General Public that

the Company proposas bo make application to

the Central Gowarnment under section 13 of tha

Companses Acl, 2013 seexing confirmation o

{elteration of the Memarandum of Assacistion of

the Company in tarms of the spedal resalulion

passed ol the Exbra ardinary ganaral maeding held

o 26.92.2023 1o anabda the company 1o changs

its Registerad (Hiice from "Mational Capital

Teritary of Dalhi ™ fo “Stata of Haryana™

Any person whass inerest is Baly to be affected

by tha proposed changa ol the ragistered aolfica

of [ha company may daliver aithar o the MGA-21
partal {wess. meagoaing by fikng investor complan
forn or cawsa 1o ba delvarad or send by regisiered
post of hisher cbjactions supparted by an affidavil
staling the nature of hisher inenes) and grounds

o oppositan o the Reganal Director, Minsiry of

Corporate Affairs, Northarmn Region. B-Block,

Parvavaran Bhawan, CGO Complax, Ladhi Road,

M Dethi, 110003 al the address wilhin [aurleen

days of the date of publication of this natice with

& copy of the applicant company at fs registared

office al tha address menlicned below:

ME= INTELLIGREEH TECHHOLDGIES PRIATE LIAITED
B-965, Shop Mo.3, B- Block, Shasln Nagar,
Ashak Vikar H.Q, Marth Weast Delhi 110052

For and on behalf of

INTELLIGREEN TECHNOLOWGIES PRIVATE LIMITED

abpacting b this appication may cormmumnicae
thair obpactan in wriling o the ROC at dth
Floor, IFC] Tower, 61, Mehru Place, Mew
Cethi-110018 and CRC, UCA, Plot no. 6, 7
& &, Sector 5, IMT Manesar within fwenty
ane days fram the date of publication of this
notce, with & copy 1o the company. al s
regesterad office
Dated this 16th Day of January, 2024
Mame{s) of Applicant
1. Mr. Thyzparaju Sringari Ramalingaizh
2. M. Vaishnavi Sringari

registered post of histher objections
supported by an afiidavit stafing the nature
of his'her interest and grounds of apposilion
to the Regional Director, MNorh Westem
Region, ROC Bhavan, Oppo Rupal Park
society, Behind Ankur Bus Siop,
Maranpura, Ahmedabad-380013, Gujarat
within Fourteen days from the date of
publication of this notice with a copy to the
applicant Company al s registered office as

mentoned 3DOVE.  Eor and nn behalf of

Prime Avian Feed India Private Limited

Sd/- S
Pooja Talwar| |Diate @ 17.01.2024 [GALIRAY SHANDILYA)
Director| [Flace : Dalhi Direcsar

Date: 16.01.2024 DIN: 06732404

Place: 1412, 1st Floor, Nicholson Road,
Kashmere Gate, New Delhi-110006

S

{And Uppal)

Diate: 17.01.2024 Whale Time Director

Place: Bhiwadi OEN: B8a06314
FORM B

PUBLIC ANNOUNCEMENT

[Regulation 12 of the Insolvency and Bankruptcy
Board of India (Ligquidation Process) Regulations, 2016] |
FOR THE ATTENTION OF THE STAKEHOLDERS OF
TONK WATER SUPPLY LIMITED

DETAILS

| NAME OF CORPORATE DEBTOR _ TONK WATER SUPPLY LIMITED

Date of Inoorporafion of Corporote Detrior]15.10.2015

Authority under which Corporate Dablor | Regstrar of Companias, Jaipur

| I8 Incorporated Registened |

4. Corporate [danfity Mo / Limited Lisbiity | U41000R/2015PLC56084

| denifcaton No. of Corporte Debior

5. | Address of the ragistered office & princpal Regd Office: F-2, 15t Floor, Jagdamba Towes, Amarpali,|
office (if ary} of Corporate Debloe Circle, Vaishali Magar, Jaipur, Rajasthan-302021

Corporate Office: 20th Floar, Marathon Fuburex, KM

Joshi Marg, Lower Parsl, Mumbaa - 400013

Place of Maintenance of Books of Accounts &

Papers: Bih Floor, Plot No, 19 & 20, Film City, Sechor-16

&, Gautam Buddha Magar, Noida, Ultar Pragesh- 201 301

21.12.2023

PARTICULARS

g | P | —
|

| B.| Date of closure of nsoivency
Resolution Process
& Liquidation commencement dale | 22.12.2023 |Copy of the arder recened from
af Corporate Deblor Horble MCLT on 12,00 2024)
& Mame & Regislraton Number of Insalency - Amit Gupta
Professional acting as Liquidater Regn. No: IBRRIPA-OC2AP-MO00212016-1 710044
4. | Address and Email of the Sguidsior C-17, Viray Mag_arlf-ushna Maiar, Lucknow, Uttar
a5 registered with fhe Board Pradesh-226023 Email: amitguptacs@igmail.com
10 Addrass and e-mail Io be used for [GAT Vinay Magar Krishna Magar, Lucknow, Litar '
cormespondence with the fquidatar Pradesh-Z26023 Emall: cip lonkwaterdigmail com
11, La=t date for submistion of Clams 11.02.2024
(Motce is hereby given that the Mational Compary Law Trbunal, Jaipur Bench has ordered the |
commencament of liquication of the Tonk Waler Supply Limibed on 22122023 (Copy of the arder |
recaned fom Honble NCLT an 12.01.2024).
Tha slakeholders of Tonk Water Supply Limited ara hereby caled upon fo subeil their diaims with proal |
aonor before 11.02.2024, tothe bquidator at the address mentioned aganstitem Mo, 10,
The Enanciad creditors shall submit thesr claims with proo by electronic means only, All oiher creditors may
subimi; the claims with the proafin person, by past or by electronic means,
Submission of false or misleading proof of claims shall attract penalties.

Amit Gupta
Liquidator, Tonk Water Supply Limited|
Regn. No.:IBEVIPA-QO2AP-NO00Z1/2016-171 0048

Date : 16.012074
Place - Lucknow

OFFICE OF THE RECOVERY OFFICER - I
DEBTS RECOVERY TRIBUNAL, DEHRADUN

Paras Tower, 2nd Floor, Mazra Niranjanpur, Saharanpur Road, Dehradun

DEMAND NOTICE
NOTICE UNDER SECTIONS 25 TO 28 OF THE RECOVERY OF DEBTS & BANKRUPTCY
ACT, 1993 AND RULE 2 OF SECOND SCHEDULE TO THE INCOME TAX ACT, 1961,
RC/375/2023 Date 13.12.2023

KOTAK MAHINDRA BANK LTD. V/s RAJENDRA SINGH & ORS.
To,

(CD 1) Rajendra Singh S/o Sh. Mahendra Singh Rfo H. No. 22, Village Chhifauna
Mallapur, Tehsil Baheri, District Bareilly, Utiar Pradesh-243201.
(CD 2} Lakhavir Singh Sio Sh. Mahendra Singh Rfo H. Mo, 22, Village Chhitauna
Mallapur, Tehsil Baheri. Disirict Bareilly, Utiar Pradesh-243201.
(CD 3) Sukhdev Singh S/o Sh. Mahendra Singh Rio H. Mo, 22, Village Chhitauna
Mallapur, Tehsil Baheri. District Bareilly. Utar Pradesh-243201.
(CD 4) Smt, Saranjeet Kaur Wio Sh. Rajendra Singh R/o H. No, 22, Village Chhitauna
Mallapur, Tehsil Baheri, District Bareilly, Utar Pradesh-243201,
(CD §) Inderjit Singh Slo Sh. Mahendra Singh Rio H. Mo, &2, Village Chhitauna
Mallapur, Tehsil Bahen, Disinct Bareilly, Uttar Pradesh-243201,
(CD 6) Devendra Singh Slo Sh. Mahendra Singh Rla H. Mo, 22, Vifiage Chhitauna
Mallapur, Tehsil Baheri, District Barailly, Uttar Pradesh-243201,

This s to notify that as per the Recovery Certificate issued in pursuance of orders passed
by the: Presiding Officer, DEBTS RECOVERY TRIBUNAL DEHRADLIN in OA/501/2021 an
amount of Rs, 35,12,361.32 (Rupees Thirty Five Lakhs Twelve Thousand Three
Hundred Sixty One and Paise Thirty Two Only) along with pendentellite and future
interest @111.00 % Simple Interest Yearhy woe.f. 30102021 till reafization and costs of Rs.
38,005/~ (Rupees Thirty Eight Thousands Five Only) has become due against you
[Jointly and severalhy! Fuly/ Limited).

2. You are hereby direcied to pay the above sumwithin 15 days of the receipis ofthe notice,
failing which the recovery shall be made in accordance with the Recovery of Debts Due to
Banks and Financial Institutions Act, 1993 and Rules there under.

3. You are hereby ordered fo declare on an affidavit the particulars of yours assets on or
before ihe nexi date of heanng.

4, You are hersby orderad to appear before the undersigned on 211022024 at 10:30 a.m
for further proceedings

5. In addition 1o the sum aforasaid, you will also ba liable 1o pay:

[a) Such interests asis payable for the period commencing immediately after this notice of
the certificate / execution proceedings.

[b)All costs, charges & expensesincurmed in respect of the serice of this notice & warrants
and other processes and all other proceedings taken for recovering the amount due

(Given under my hand and the seal ofthe Tribunal, on this date: 1311212023

NOTICE

MGF THE MOTOR & GENERAL FINANCE LIMITED

REGD. OFFICE : MGF House, 4/17-B, Asaf Ali Road, New Delhi-110002
Phone No.: 23272216-18, 23276872
Emall : mgfitd@hotmall.com, Website : htp:liwww.mgfitd.com
CIN No.: LT4899DL1930PLCO00208 | GST Mo.: 0TAAACT2356D2ZN

MNotice pursuant to Regulations 29 and 47 of the SEBI{LODR)
Regulations, 2015, be and is hereby given that a meeting of the
Board of Directors of the company will be held on Friday, the
February 9, 2024 at 50, Golf Links, New Delhi-110003 to consider
Standalone and Consclidated Unaudited Financial Results of the
company for the Quarter and Nine Months Period ended December
31, 2023 under IND-=-As rules.

The Trading Window is closed from Monday, January 1, 2024 until
48 hours after the declaration of the Unaudited Financial Results for
the Quarter and Mine Months Period ended December 31, 2023 and
the same shall re-open on Monday, the February 12, 2024 (February
10 & February 11 being holidays).

This information is also available on the website of BSE Limited and
Mational Stock Exchange of India Litd and on company's website
www.mgfltd.com.

By Order of the Board

For THE MOTOR & GENERAL FINANCE LIMITED
Sdi-

(MK, MADAN)

VP, CS, CFO & COMPLIANCE OFFICER
ACS-2951

Place : New Delhi
Date : January 12, 2024

"Form No. INC-26"

[Pursuant to Rule 30 the Companies (Incorporation) Rules, 2014]
Advertisement to be published in the newspaper for change of registered
office of the company from one state to another

BEFORE THE CENTRAL GOVERNMENT (RD, NORTH REGION BENCH, DELHI)

In the matter of sub-section (4) of Section 13 of Companies Act, 2013 and clause
(a) of sub-rule (5) of rule 30 of the Companies (Incorporation) Rules, 2014
AND

In the matter of Marissa Villa And Resort Private Limited
(CIN: U55209HR2021PTC096679) having its registered office at Lotus Green City,
Sector 23 & 24 Bhiwadi Alwar Bypass 75 Mtr Road, Rewari, Dharuhera,
Haryana-123401 ......Petitioner

Notice is hereby given to the General Public that the company proposes to make
application to the Central Government under section 13 of the Companies Act, 2013
seeking confirmation of alteration of the Memorandum of Association of the Company
in terms of the special resolution passed at the Extra ordinary general meeting held on
Saturday, 30" December, 2023 to enable the company to change its Registered Office
from "State of Haryana" to "State of Goa".

Any person whose interest is likely to be affected by the proposed change of the
registered office of the company may deliver either on the MCA-21 portal
(www.mca.gov.in) by filing investor complaint form or cause to be delivered or send
by registered post of his/her objections supported by an affidavit stating the nature of
his/her interest and grounds of opposition to the Regional Director at the address
B-2 Wing, 2" Floor, Deendayal Antyodaya Bhawan, CGO Complex, New Delhi -
110003 within fourteen days of the date of publication of this notice with a copy to the
applicant company with a copy of the applicant company at its registered office at the
address mentioned below:

Lotus Green City,Sector 23 & 24 Bhiwadi Alwar Bypass 75 Mtr Road, Rewari,
Dharuhera, Haryana-123401

For and on behalf of

Marissa Villa And Resort Private Limited

Sd/-

Sanjay Wadhawan

(Director)

DIN: 00160368

Date: 17.01.2024
Place: Haryana

FORM-3  [See Regulation - 15{1)(a)] / 16(3)
DEBTS RECOVERY TRIBUNAL, CHANDIGARH (DRT-2)
151 Floar, S00 33-34-35, Saclor-17A, Chandigarh, (Additional space allotied on 3rd & dih Floor also)
CASE NO. DAMTE2/2018

summons under sub-saction (4] of saction 19 of the Act, read with sub-rule (24) of e 5 of
the Debt Recovery Tnbunal {Procedure) Rules, 1993 Exh. Mo. 21625

UNION BANK OF INDIA vs VIJAY KUMAR GIRI
To,
(3) Mis Amarapali Letsure Valley Pvt. Ltd., Registerad Office: 307, 3rd Floor, Mipun Towers,
Plot Mo, 13, Community Centre, Karkardooma, Delhi -110092 Through its Managing
Director

SUMMONS

WHEREAS, OAMT4Z2018 was listed before Hon'ble Presiding OfficerRegistrar on
06-01-2024.
WHEREAS this Hon'ble Tribunal is pleased to issue summons nolice on the said
Application under section 19(4} of the Act, (OA) filed against you for recovery of debts of
Rs. 10,42,859/- (application along with copies of docurments etc, annexed)
In accordance with sub-section (4) of section 1% of the Acl, you, the defendants are
diracted as undear:-
(1} b show cause within thirty days of the service of summans as to why relief prayed for
snould not be granted;
[ii) to disclose particulars of properties or assets other than properties and assels
specified by the applicant under serial numbar 34 of the original application;
(ill) wou ara resirained from dealing with or disposing of secured assets or such othar
assels and properties disclosed under seral number 34 of the original application,
pending hearing and dispozal of the application for attachment of properties;
(v} you shall not transfer by way of sale, leasa or otherwise, excapt in the ordinary course
of his business any of the assets overwhich security intersst is created and or olher assets
and properiies specified or disclosed under senial number 3A of the original application
without the priar approval of the Tribunal;
(v} you shall be liable 1o account for the sale proceeds realised by sale of secured assets
or other assets and propertias in the ordinary course of business and deposit such sala
proceeds in the account maintained with the bank or financial institutions holding security
interest over such assets.
You are also directed to fila tha written statement with a copy thereof fumishad to the
applicant and 1o appear befors Registear on 01/03/2024 at 10:30A.M. failing which the
application shall be heard and dacidad in your absence.

Given under my hand and the seal of this Tribunal on this dale : 08/01/2024,
Signature of the officer Authorised to issue summons

"Form No. INC-26"
[Pursuant to Rule 30 the Companies (Incorporation) Rules, 2014] Advertisement
to be published in the newspaper for change of registered office of the
company from one state to another

BEFORE THE CENTRAL GOVERNMENT (RD, NORTH REGION BENCH, DELHI)

In the matter of sub-section (4) of Section 13 of Companies Act, 2013 and clause
(a) of sub-rule (5) of rule 30 of the Companies (Incorporation) Rules, 2014
AND

In the matter of Amanda Realty Private Limited (CIN: U70200HR2021PTC098805)
having its registered office at C/o Krishna Khewat No 201,VPO Maheshwari Lotus
Green City, Sector 23 & 24, 75 Mtr. Road, Rewari, Dharuhera, Haryana,
India, 123401 ......Petitioner

Notice is hereby given to the General Public that the company proposes to make
application to the Central Government under section 13 of the Companies Act, 2013
seeking confirmation of alteration of the Memorandum of Association of the Company
in terms of the special resolution passed at the Extra Ordinary general meeting held on
Saturday, 30" December, 2023 to enable the company to change its Registered Office
from "State of Haryana" to "State of Goa".

Any person whose interest is likely to be affected by the proposed change of the
registered office of the company may deliver either on the MCA-21 portal
(www.mca.gov.in) by filing investor complaint form or cause to be delivered or send
by registered post of his/her objections supported by an affidavit stating the nature of
his/her interest and grounds of opposition to the Regional Director at the address
B-2 Wing, 2" Floor, Pandit Deendayal Antyodaya Bhawan, CGO Complex, New
Delhi - 110003 within fourteen days of the date of publication of this notice with a copy
to the applicant company with a copy of the applicant company at its registered office
at the address mentioned below:-

At C/o Krishna Khewat No 201,VPO Maheshwari Lotus Green City, Sector 23 & 24, 75
Mtr. Road, Rewari, Dharuhera, Haryana, India, 123401.

For and on behalf of

Amanda Realty Private Limited
Sd/-

Sanjay Wadhawan

(Director)

DIN: 00160368

Date: 17.01.2024
Place: Haryana

FORM-3  [See Regulation - 15{1)(a)] / 16(3)
DEBTS RECOVERY TRIBUNAL, CHANDIGARH (DRT-2)
151 Flpar, SC0 13-34-15, Sactor-17A, Chandigarh, (Additional space allotied on 3rd & dih Floor also)
CASE NO. DA/GBE/2023

summans under sub-saction {4) of saction 19 of the Act, read with sub-rule [ 2A) of rule 5 of
the Debt Recovery Tribunal {Procedure) Rules, 1993 Exh. No. 21062

UNION BANK OF INDIA vs PRAVEEN KUMAR MONGA
To,
(4) Ramprastha Promoters and Developers Pvt. Ltd., Builder and Developers, C-10 C
Block, Market Vasant Vihar, Mew Delhi, Delhi
SUMMONS

WHEREAS, OA/686/2023 was listed before Hon'ble Presiding Officer/Registrar on
03-11-2023.
WHEREAS this Hon'ble Trbunal s pleased to issue summons! nolice on the said
Application under section 194} of the Act, (OA) filed against you for recovery of debts of
Rs. 28, 76,396/ (application along with coples of documents &c. annexed)
In accordance with sub-section (4) of saction 19 of the Act, you, the defendants ara
diracted as under -
(1) to show cause within thirty days of the service of summons as to why relief prayed for
should not be granted;
[il) o disclose parficulars of properies or assets other than properties and assels
specified by the applicant under serial number 34 of the orginal appdication;
[ill) you are restrained from dealing with or disposing of secured assets or such other
assets and properties disclosed under serial number 3A of the original application,
pending heanng and disposal of the application for attachment of proparties;
(iv} you shall not transfer by way of sale, lease or otherwise, exceptin the ordinary course
of his business any of the assets overwhich security interest is created and or other agsels
and properies specified or diclosed under senial number 3A of the ongina! application
without the prior approval of the Tnbunal;
(v} you shall be liable o account for the sale proceeds realised by sale of secured assels
or other assets and properties in the ordinary course of business and deposil such sale
proceads in the account maintained with the bank or financial institulions holding security
interest over such assets.
You are also directsd o file the writlen slatemeant with a copy thereof fumishead 1o the
applicant and to appear before Registrar on 14/02/2024 at 10:30A.M. failing which the
application shall be heard and decided in your absence,
Given under my hand and the seal ofthis Tribunal an this date ; 06M11/2023.

Signature of the officer Authorised to issue summons

AVON MERCANTILE LIMITED

CIN: L17118UP1985PLC026582
Regd. Office: Upper Basement, Smart Bharat Mall,
Sector - 25A, Gautam Budh Nagar, Noida - 201301 (U.P)
Phone: 0120-3355131,3859000
E-Mail: avonsecretarial@gmail.com, Website: www.avonmercantile.co.in

NOTICE TO THE MEMBERS FOR UPDATE OF E-MAIL
ADDRESS AND OTHER INFORMATION

Ministry of Corporate Affairs (‘MCA)) permitted conducting Extra Ordinary General
Meeting (‘EGM”) through VC/OAVM and dispended the personal presence of the
Shareholders at the meeting. Accordingly, the MCA vide its General Circular No. 11/2022
dated 28.12.2022, General Circular No. 14/2020 dated 08th April, 2020, and General
Circular No. 03/2022 dated 05.05.2022 read with General Circular No. 17/2020 dated
13th April, 2020 (collectively referred to as ‘MCA Circulars’) has prescribed the
procedures and manner of conducting the EGM through Video Conferencing (“VC”) or
Other Audio Visual Means (“OAVM”) (facility without the physical presence of the
Shareholders at a common venue). In compliance with the provisions of the Companies
Act, 2013 read with MCA Circulars, the EGM of the Shareholders will be held through VC /
OAVM. Hence, Shareholders can attend and participate in the EGM through VC / OAVM
only, the upcoming Extra-Ordinary General Meeting of the Company will be held
on Wednesday, 7th February, 2024 at 02:00 P.M. - (IST) through VC/OAVM, Hence,
Members can join and participate in the EGM through VC/OAVM facility only.

Pursuant to the aforesaid MCA Circulars and SEBI Circular, the Notice of Extra-Ordinary
General Meeting will be sent through electronic mode only, to those Members
whose E-mail addresses are registered with the Company/Registrar and Share
Transfer Agent (“RTA”) or with Depository Participant (“DP”)/ Depository. The Company is
also providing e-voting during the EGM and remote e-voting facility to all its Members
similarto earlier practices.

If your email address is already registered with the Company/RTA or DP/Depository,
Notice of the Extra-Ordinary General Meeting and login details for e-voting shall be sent
to your registered email address. In case you have not registered your email address with
the Company/RTA or DP/ Depository, please follow below instructions to register your
email address for obtaining notice and login details for e-voting.

Registration/updation of e-mail addresses & bank account details:

SECURITY INTEREST (ENFORCEMENT) RULES,2002.

Services Ltd for purchase of the properties listed below.

KARVY |||IEXE

Corporate Office: M/s. Karvy Financial Services Limited , 301, 3rd Floor, Gujrals house, 167 CST Road, Kolivery Area Village,
Kalina, Santacruz (E), Mumbai — 400098. Email :- anil.dubey@karvy.com; Contact No.: 9891872258

PUBLIC NOTICE FOR E- AUCTION CUM SALE

SALE NOTICE THROUGH E- AUCTION (ONLINE AUCTION) UNDER SARFAESI ACT, 2002 CUM NOTICE TO SALE TO BORROWERS/GUARANTORS ,RULE 8(6) UNDER

In exercise of powers conferred under Securitization and Reconstruction of Financial Assets and Enforcement of Security Interest Act, 2002 and Security Interest
(Enforcement) Rules, 2002 and pursuant to the possession of the secured assets of the borrower(s)/ mortgagors mentioned hereunder, the public and all concerned
including the concerned borrowers/mortgagors, their legal heirs/ representatives, as the case may be are hereby informed that offers are invited by the Karvy Financial

Whereas the authorized officer of the Karvy Financial Services Ltd has decided to sell the property described herein below on “AS IS WHERE IS BASIS” AND “AS IS WHAT
IT IS BASIS” AND “WHATEVER THERE IS BASIS” under rules 8 & 9 of the said Act, through public auction.

himself/herself.

Bank, Tilak Nagar New Delhi 110018

Nagar New Delhi 110018

Physical | Send a signed request letter to Registrar and Transfer Agents of the
Holding | Company, MCS Share Transfer Agent Limited at admin@mcsregistrars.com
in duly filled Form No. ISR 1, which can be downloaded from the website of
the Company at www.avonmercantile.co.in under Investor Relation Tab.
Demat | Please contact your DP and register your email address and bank account
Holding | details as perthe process advised by DP.

oo

E-voting Information:

The Company will provide its shareholders facility of remote e-voting through electronic
voting services arranged by NSDL. Electronic voting shall also be made available to the
shareholders participating in the EGM. Details regarding the same will be provided in the
Notice of the EGM and will also be made available on the Company’s website viz.
www.avonmercantile.co.in.

The Notice of EGM will also be available on Company’s website www.avonmercantile.co.in.
and website of Bombay Stock Exchange Limited at www.bseindia.com and Calcutta Stock
Exchange Association Limited at www.cse-india.com. Members attending the meeting
through VC/ OAVM shall be counted for the purpose of Quorum under Section 103 of the
CompaniesAct, 2013.

In case of any query, the Members may contact or write RTA at address & E-mail ID as
mentioned above under copy marked to the Company.

For Avon Mercantile Limited

DEBTS RECOVERY TRIBUNAL DEHRADUN

Recovery Officer-ll

financi“. ep' .in

Sd/-
Place : Noida Disha Soni
Date :16.01.2024 Company Secretary

fresh proclamation of sale.

limit stipulated herein.

undertaking and Local bodies.

any prior notice.

Place : Delhi
Date :16th Jan 2024

Name Of Borrower Auction| Demand Description of the Reserve | Earnest Money| Total Loan Outstanding
Date | Notice Date Immovable property Price (RP) | Deposit (EMD)|  (As on 5th December
and Amount (10% of RP) 2023)

Loan Code No. 408270 16th | 16th August| Property being at F-213, A/2, Block F, Mansarover Rs. Rs. Rs. 27689492/- (Rupees

Borrower & Co-Borrowers Feb 2022 & | Garden, New Delhi -110015 (Excluding third floor] 4,00,00,000/-] 40,00,000/- Two Crores Seventy
1.Kamaljeet Singh 2024 Rs. gf %rope&ty b%arliﬂg No Fd 21((31, l;LVZH l\/:]arésarova][ ((F)iupee%F(I)u)r (IEuEsesOFcl)r;y Tﬁix LakstEighl’Ely N(ijned

_| Garden, New Delhi as ordered by High Court off CroresOnly akhs Only ousand Four Hundre

g:?;’;?nrd';?':{aur_ 222054085 1o1hi CS (09) No. 621 of 2022) and Ninety Two Only)
Loan Code No. 409099 17th 05th July | Property being No B/45, 2nd Floor with roof Rs. Rs. 8,00,000/-| Rs.2,34,13,288/- (Rupees

Borrower & Co-Borrowers Feb 20228& | terrace rights, built on Plot No 45 in Block-B, builf 80,00,000/- | (Rupees Eight| Two Crores Thirty Four
1.Ranijit Singh, 2.Pritam Singh,| 2024 Rs. on land measuring 125 Sq. Yds, out of rectangle]  (Rupees Lakhs Only) | Lakhs Thirteen Thousand
3.Ram Singh, 4.Taljinder Kaur, 19688351/~ | 37, Khasra No 4 situated in the area of village[ Eighty Lakhs Two Hundred and Eighty

5.Ravinder Kaur Khyala, in the abadi of Sham Nagar, New Delhi Only) Eight Only) as on 5th

Dec 2023

IMPORTANT TERMS & CONDITIONS:
1. The intending bidders should be present in person for the Auction and participate personally and give a declaration in writing to the effect that he/she is bidding for

2. Theintending bidders may obtain the Tender Forms from the Manager. M/s. Karvy Financial Services Limited, 1/15, 3rd Floor, Office No.3, Near Punjab National

3. The tenderers/ offerers/ prospective bidders/ purchasers should submit their offer along with earnest money deposit (EMD) as referred in column (E) by way
of demand draft or pay order favoring M/s.Karvy Financial Services Ltd, payable at Chennai Branch in sealed envelope mentioning “Offer for purchase of the
Immovable Properties/Property” so as to reach with our authorized officer/person Anil Dubey Mobile : 9891872258 on or before the last date for submission of
bids i.e. 15-Febh-2024 bhefore 3.00 p.m. The amount of EMD paid by the successful bidder shall be adjusted towards the sale price.

4. Fordocument verifications, intending purchaser may visit: M/s. Karvy Financial Services Limited, 1/15, 3rd Floor, Office No.3, Near Punjab National Bank, Tilak

The Property/ies is sold on “AS-IS-WHERE-IS” AND “AS-IS-WHAT-IS” AND “WHATEVER THERE IS” basis.

The Sealed Tenders will be opened in the presence of the intending bidders on date of Auction of Tender-cum-auction Sale hereby notified. Though in general the
same will be by way of closed tenders, the Authorized Officer may, at his sole discretion, conduct an open Auction among the interested bidders who desire to
Quote a bid higher than the one received in the closed tender process, and in such an event, the sale shall be conferred on the person making highest bid. The sale,
however, is subject to confirmation of M/s. Karvy Financial Services Limited.

7. The successful bidder shall have to pay/ deposit twenty five per cent (25%) (inclusive of EMD paid) of the sale amount immediately on the same day or not later
than next working day on completion of sale and the balance amount of seventy five per cent (75%) within 15 days from the date of confirmation of Sale, failing
which the initial deposit of 25% shall be forfeited. At any cost it shall not be refunded. The property shall forthwith be put up again and resold, after the issue of

8. The Sale Certificate will be issued by the Authorized Officer in favor of the successful purchaser only after receipt of the entire Sale consideration within the time

9. The Successful purchaser shall bear the charges/fees payable for conveyance, such as stamp duty, Registration Fee etc., as applicable under law.
. The Successful bidder should pay the statutory dues (lawful house tax, Electricity Charges and other Dues),TDS,GST if any, due to Government, Government

11. The Authorized Officer has absolute right to accept or reject Tender or Bid any or all the offers and adjourn/postpone/cancel the Auction without assigning any reason
thereof and also modify any terms and conditions of the sale without assigning any reason thereof and also to modify any terms and conditions of the sale without

Sd/-
Authorized Officer
KARVY FINANCIAL SERVICES LIMITED

New Delhi
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FUTURISTIC SECURITIES LIMITED
CIN: L65990MH19T1PLCO015137
Regd. Off: 202, Ashford Chambers, Lady Jamshedji Road,
Mahim (West), Mumbai-400016, Tel: 022 24476800 Fax: 022 24476599
Email: futuristicsecuritieslimited@yahoo.in
website: www futuristicsecurities.com
EXTRACT OF UNAUDITED FINANCIAL RESULT FOR THE
QUARTER AND NINE MONTHS ENDED DECEMBER 31, 2023
(Rs. In Lacs)Except EPS|

Quarter | Nine Months| Quarter
) ended ended ended
Particulars December| December | December
3, 2023 | 32023 | 31,2022
Total incomea from opearations (net) 4,02 8.71 1.80
Met Profit for the perriod before tax 1.72 -7.08 =1.30
Net Profit { (Loss) for the penod After tax 1.72 -7.08 -1.30
Reserves (excluding Revaluation
Reserve as shown in the Balance
sheet of previous year) -8, 23 -38.23 0242
Equity Share Capital
[face value of Rs.10 each 195.00 195.00 | 185.00
Earning per share of
Rs. 10 each (not annualised)
Basic 0.09 -0.36 -0.07
diluted 0.09 -0.36 -0.07
Note:

1) The above Unaudited Quartely Financial Result duly reviewed by the
Audit Committee, have been approved by the Board of Directors in its
meating held on January 16, 2024, The Statutory Auditors of the
Company have carrried out Limited Review as required under SEBI
(Listing Obligations and Disclosure Requirements) Regulations, 2015
and the related report iz being submitted to the concemed stock
exchange.

2Z) The above is an extract of the detailed format of Quartery Financial
Result filed with the Stock Exchange under Reguiation 33 of the SEBI
(Listing Obligations and Disclosure Requirements) Regulations, 2015,
The full formal of the Financial Resull are available on the Stock
Exchange wabsites (www.bseindia.com).

By Order of the Board

Sdl-

PRADEEP JATWALA

Place : Mumbai DIRECTOR
Date : 16-01-2024 DIM: 00053991

FORM B
PUBLIC ANNOUNCEMENT

[Regulation 12 of the Insolvency and Bankruptcy
Board of India (Liguidation Process) Regulations, 2016] |

FOR THE ATTENTION OF THE STAKEHOLDERS OF

TONK WATER SUPPLY LIMITED

PARTICULARS DETAILS
'.|NAME OF CORPORATE DEBTOR | TONK WATER SUPPLY LIMITED
Z. | Date of Incorporation of Corporate Dedtor | 15.10.2015

3, | Autharily under which Camorate Dablar
I8 Inmmcfatad-ﬁegﬁ:arad _

4. | Corporate [dentity Na. { Limited Lighiity
__| Idendcation No. of Corporate Deblor
5. | Address of the registered office & principal
offica [if any) af Corporate Dabbor

Reqgisirar of Companias, Japur

U IR0 SPLCOSE084

Regd Office: F-2 131 Floor, Jagdamba Tower, Amarpal, |
Circle, Vaisheli Magar, Jaipur, Rajasthan— 302021
Corporate Office: 20th Floor, Marathon Fulurex, KW
Joshi Mang, Lowar Parel, Murnbas - 400013 |
Place of Maintenance of Books of Accounts &
Papers; Gih Floor, Plof Mo, 19 & 20, Film City, Secloe-16|
& Gautam Budeha Magar, Moida, Uttar Pracesh—201301 |

21122023

fi. | Date of closure of Ingoivency
Reseluson Process

7. | Liguidation commeancement date 22.12. 2023 [Cogy of the order recesned from
of Corporata Dabtor Heafale NCLT on 12,00, 2024) |

i, | Wama & Regetration Mumber of Insolvancy | Amit Gupta |
Professional acting as Liguidatoe Regn. No: [BEVIPA-GO2NP-MNOG212018- 1710044

4. | Addrass and Emal of the hiquidator C-17, Vinay Magar, Knshna Nagar, Lucknaw, URar _
&5 registerad with the Boand Pradesh-226023 Email: amitguptacs@gmail.com |

10| Address and a-mal ta be used for C-17, Vinay Nagar, Krishna Nagar, Lucknow, Lttar

camespandancs with he liquidalor Pradesh-226023 Emalk: cirp. tankwaten@gmail.com

11.| Lag! date for submissian of Claims 1.02.2024
Matice i hereby given thal the Matipnal Company Law Tribunal, Jaipur Bench has ordered the
commencement of liguidaticn of the Tonk Water Supply Limited on 22.12.2023 [Copy of the arder |
raeivad from Han'ble NCLT an 12,07 2024). .
The slakaholders of Tonk Water Supply Limited are hesetiy caled upan 1o subemit thesr ciaims with peoof |
on or befiore 19,02, 2024, to the liguidator a1 the address menticned againstitem No. 10,

The financial craditors shall submit their ciaims with prood by elecironic means coly, All odher credilors may
submil fe clams with Sie pracd in parsan, by postar by alaclranic means.

Submission of false or miskeading proof of claims shall attract panalties.

Amit Gupta|
Ligusdator, Tank Water Supply Limited |
Regn. No. IBEIIPA-DD2AP-NOGOZ1 /20161710048

Date : 16.07.2024
Place : Lucknow

“FORM MO, INC-26"
[Pusrsusnt 10 ruda 50 tke Companies
{Imcorporation) Rutes, 5014]
BEFORE THE CENTRAL GOVERMNMENT
WESTERM REGION
In tha matier of sub-section (4] of Saclion 13 of
CompaniesAct, 2013 and cleusa (3] of sub-rdle
(5] of rule 30 of the Companies (Incorparatian)
Rules, 2014
e p‘HD o

In 1he matier ol WALLFORT INVESTMEMNT AND
TRADING COMPANY PRIVATE LIMITED (CIM
L&T120MH1993PTCOTOB18) having its|
registerad offica at 201, 2nd Floor, Plol S5/64

Hari Chamber Shahid Bhagal Singh Road

Central Library. Far, Mumbai, Mahasashira |
Ik, S00001

seie. Patilicmear
Metice & hareby given to the General Public that
thi company progoses i mesa appheabon i hej
Cenlral Governmenl wnder seclion 13 of the)
Companies Ad, 2013 sepking confirmalion of
altaration of tha Memarandum of Associafion of
the Lompany in tanms of the spacial resolubon
passad al e Extra ordinary Genaral Meatng
hazld an 29th Decembar, 2023 io enable the
company ta changa ils Registared Offica from|
“Stale of Maharashtra™ (o “State of
Chhattisgarh'.
&ny parson whose nterast & bkely o be affecken
by the proposed change of the reqistanad afca of
lhe company may deliver edhar on the Hﬂhdis
portal (wwwomca.gowin) by filing inwestor)
cemplalnt ferm or causs to ba daliverad or send
by resgiabared post of hismer objeclions supporbad
by an aflidavil slaling the nalune of hisTar inlsnaest
and gronds of oppostion o the Regicnall
Diractor, Wistarn Region attha sddrass Euerest.E
5th Fioor, 100 Marine Drive, Mumbal
KMaharashira - A00002, within owrbesn days of the
daba of pullication of this nalice wih a copy o the
agplzant company al is registared oflice at the
address mentioned - 201, 2nd Floos, Plol 5864
Hari Chambor Shahid Bhagat Singh Road
Central Library, Forl, bumbai, Maharashira
India, 400001,

For and an behall of the Applicant
WALLFORT INVESTMENT AND TRADING
COMPANY PRIVATE LIMITED

Sdl-

SAMJAY RAHEJA
Flece: Mumbal Diresclor|
Claka: 16,01 2024 DIN: (OZA5E14|

Himadri

Himadri Speciality Chemical Ltd

Registered Office: 23A Netaji Subhas Road, 8" Floor, Suite No. 15, Kolkata - 700 001
Corporate ldentity Number : L27106WB1987PLC042756
Phone: (033) 2230-9953, Fax: (033) 2230-9051
Email: info@himadri.com, Website: www. himadri.com

(¥ in Crores)

Statement of Unaudited Standalone Financial Results for the Quarter and Nine Months Ended 31 December 2023

33 of SEBI (LODR) Regulations, 2015,

2023.

and on the Company's website at www.himadri.com.

Three months | Previous Three | Comesponding Three | Year to date Year to date Previous year
ended months ended months ended figures for the figures for the  [ended 31.03.2023
. No.| Partcuars A | W | AEEN | S |
(Unaudited) (Unaudited) (Unaudited) (Unaudited) (Unaudited) (Audited)

1. | Total income 1,062.71 1,014.35 1,045.06 3,038.09 3,160.36 4,199 81
2. | Net Profit for the period (before tax, Exceptional and/or

Extraordinary items) 149.26 139.22 77.29 408.92 191.10 301.81
3. | Net Profit for the period before tax (after Exceptional

and/or Extraordinary items) 149.26 139.22 77.29 408.92 161.10 271.81
4. | Net Profit for the period after tax (after Exceptional

and/or Extraordinary items) 107.89 100.84 63.03 296.39 131.08 207.81
5. | Total Comprehensive Income for the periediyear {comprising

Net Profit for the period/ year (after tax) and other 108.80 96.50 64.56 343.41 160.61 222.58

comprehensive income for the penod! year (after tax)}
6. | Paid up Equity Share Capital 44.07 44.00 41,94 44,07 41,94 4327
7. | Other Equity 2,172.33
8. | Eamings Per Equity Share (before and after

extraordinary items) (of Re. 1 each) (refer note 2)

Basic (Rs.) 2.45 2.30 1.51 6.77 3.13 4.94

Diluted (Rs.) 2.45 2.30 1.51 6.77 313 4.94

NOTES:-

1) The above unaudited standalone financial results have been reviewed by the Audit Committee and approved by the Board of Directors in their respective meetings held on 16 January 2024,
A Limited Review of thasa standalone financial resulls for the quarter and nine months ended 31 December 2023 has been carried out by the Statutory Auditors, as required under Regulation

2) Eamings per share is not annualised for the quarter ended 31 December 2023, 30 September 2023, 31 December 2022, nine months ended 31 December 2023 and 31 December 2022,
3 The figures of the corresponding previous periods/year have been regroupedireclassified, wherever necessary, to conform to the classification for the current quarter endad 31 December

4] The above is an extract of the detailed format of Unaudited Standalone Financial Results filed with the Stock Exchanges under Regulation 33 of the SEBI (Listing Obligations and Disclosure
Requirements) Regulations, 2015, The full format of the Unaudited Standalone Financial Results are available on the websites of Stock Exchanges at www.nseindia.com and www.bseindia.com

(¥ in Crores)

Statement of Unaudited Consolidated Financial Results for the Quarter and Nine Months Ended 31 December 2023

Regulation 33 of SEBI (LODR) Regulations, 2015.

2023.

and on the Company's website at www.himadri.com.

Place: Kolkata
Dated: 16 January 2024

Three months | Previous Three | Corresponding Three | Year to date Year to date Previous year
ended months ended months ended figures for the figures for the |ended 31.03.2023
. No.| Prtcuars S | TSNAAT | SUENRS | | e
(Unaudited) (Unaudited) {Unaudited) (Unaudited) (Unaudited) (Audited)

1. | Total income 1062.70 1,014.34 1,045.06 3,038.07 3,160.36 4,199.81
2. | Net Profit for the period (before tax, Exceptional and/or

Extraordinary items) 150.15 138.10 79.47 408.13 199.66 310.25
3. | Net Profit for the period before tax (after

Exceptional and/or Extraordinary items) 150.15 139.10 79.47 408.13 169.66 280.25
4, | Net Profit for the period after tax (after

Exceptional and/or Extraordinary items) 108.78 100.62 65.21 295.50 139.65 215.86
5. | Total Comprehensive Income for the period/year {comprising

Net Profit for the period/ year (after tax) and other 111.68 96.74 69.30 343.11 162.19 223.51

comprehensive income for the period! year (after tax)}
6. | Paid up Equity Share Capital 44.07 44 00 41.94 44.07 41.94 43.27
7. | Other Equity - - 223723
8. | Eamings Per Equity Share {before and after

extraordinary items) (of Re. 1 each) (refer note 2)

Basic (Rs.) 2.47 2.29 1.95 6.7 3,33 9.13

Diluted (Rs.) 2.47 2.29 1.55 6.75 3.33 5.13

NOTES:-

1) The above unaudited consolidated financial results have been reviewed by the Audit Committee and approved by the Board of Directors in their respective meetings held on 16 January
2024, A Limited Review of these consolidated financial results for the quarter and nine months ended 31 December 2023 has been carried out by the Statutory Auditors, as required under

2) Eamings per share is not annualised for the quarter ended 31 December 2023, 30 September 2023, 31 December 2022, ning months ended 31 December 2023 and 31 December 2022,
3] The figures of the corresponding previous periodsiyear have been regroupedireclassified. wherever necessary, to conform lo the classification for the current quarter ended 31 December

4] The above is an extract of the detailed format of Unaudited Consolidated Financial Results filed with the Stock Exchanges under Regulation 33 of the SEBI {Listing Obligations and Disclosure
Reguirements) Regulations, 2015. The full format of the Unaudited Consolidated Financial Resulls are available on the websites of Stock Exchanges at www.nseindia.com and www.bseindia_com

O behalf of the Board of Directors
ol-

Anurag Choudhary

Chairman

DIN: 00173934

ﬁ:i?nﬂnci“.ep. .in
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q punjab national bank

OPERATIONS DIVISION - ADC & RECON, HEAD OFFICE
PLOT NO.- §, SECTOR-32, GURUGRAM, HARYANA-122001

TENDER NOTICE

Punjab Mational Bank invites e-tender for Reconciliation system
under Total Dutsourced Model from eligible bidders. Estimated Cost
of the work for the five years is Rs. 364.73 Crores. Last date for bid
submission is 14.02.2024 till 16:00 hrs. For details, visit GeM Portal,
Any corrigendum/clarification in respect of above said work shall be
released at Bank's website https:/pnbindia.in and GeM Portal
which may be visited regularly by intending bidders.

Deputy General Manager

PUBLIC NOTICE

Motice is hareby given that the following Share Certificates for 55 Equity
shares of Face Value Rs. 10/- (Rupees Ten only) each with Folio No.
041388447 of Reliance Industries Limited, having its registered office at
Maker Chambers IV, 3" Floor, 222 Nariman Point, Mumbai, Maharashtra -
400021 registerad in the name of BEHRAM MERWANJI DADACHAN.JI/
BANOO BEHRAM DADACHANJI { ARMAITY ROHINTON KHAMBATA
have been lost. ARMAITY ROHINTON KHAMBATA have applied to the
company for issue duplicate cerificate. Any person who has any claim
in respact of the said shares certificate should lodge such claim with the
company within 15 days of the publication of this notice.

Falio MNo. of Certificate Distinctive Nos.
No. Shares No. (From-To)
41388447 &0 16664035 4869044 35- 466904484
041388447 5 16664036 466904485-466904486

Sdi-
ARMAITY ROHINTON KHAMBATA

Place: Mumbai
Date; 17" January 2024

detel dd Canara Bank

LI ETFE #1 TN B Dawt ol irgtm Uinderighing

I E rn e |

ARM-I ERANCH, MUMBAI
ard Floor, Canara Bank Building, Adi Marzban Street, Ballard Eslate,
Mumbai — 400 001, Tel.: 022-22659128 / 20, Emall ; cha2B0fEcanarasbank com

E-Auction Sale Notice for Sale of Immovable Properties under the Securitization and
Reconstruction of Financial Assets and Enforcement of Security Interest Act, 2002
raad with provision to Rule 8 (B} of the Security Interest (Enforcemant) Rulas, 2002.
Matics is hereby given io the pubdic in general and in particular bo the Borrowesr (5] and
Guaranics|s) that the below described immovabie properlies rmorlgagedicharged o
the Securad Creditor, the Physical Possession of which has been faken by tha
Authorized Officer of Canara Bank, will be sold on "As s wheres 17, "As is what 2"
basis on 31.01.2024 lor recovery of RE, 9,15,52,151.41 (a3 0n 30,09, 2023 plus furlher
intersst and charges from 01.10.2023) dus to the ARM I Branch of Canara Bank from
Mis, Allseas Movers Pwi, Ltd, with Regd address at, 1a1 Floor, Laxmi Prasad
Sadan, Dayaldas Road, vile Parle [East), Mumbai - 400057,

Sr. Reserve Earmest
Wi Description of the Property Price Mansy Deposit
Unit Mo, 2068, admeasuring gross usable
carpel area 1580.73 sq. . 2nd Floor, U Wing, Rs Rs
1. |Building Mame Akshar Business Park in . :
Phase — II, Plot No, 03, Sector No. 25, Vashi |1 +40:0001-| 31,14,000/
Mavi Mumbai, Taluka & Dist. Thanea.
Unit Mo, 2074, admeasuring gross usable
carpet area 1246.50 sq. ft. 2nd Floar, W Wing, Rs Rs
2. |Bullding Mame Akshar Business Park in|s se 70 000 | 24 57 000/~
Phase - Il, Plot Mo. 03, Sector No. 25, Vashi | L
Mavi Mumbai, Taluka & Dist. Thane.
Unit Mo, 3074, admeasuring gross usable
carpet area 1246.50 sq. ft, 3rd Floor, V Wing, Rs. Rs.
3. Building MWams Akshar Business Park in 2 .45.70,000/-| 24,57,000/-
Phase = II, Plot Mo, 03, Sector Mo. 25, Vashi
Mavwi Mumbai, Taluka & Dist.- Thane,
Unit Mo, 3068, admeasuwring gross usable
carpet areg 1590,73 sq, fi. 3rd Floor, U YWing, Rs. Rs.
4. Buildiryg Mama Akshar Business Park in 3,11,40,000/- | 31,14,000/-
Phase - I, Plot Mo, 03, Sector Mo, 25, Vashi
Mawi Mumbai, Taluka & Dist. Thana.

The Eam=st Money Deposit shall be deposited on or before 290012024 upto 5.00 p.m.
Detasts of EMD and other documents 1o be submitted to serice provider on or before
28.01.2024 upto 5.00 pm. Date up to which documents can be deposiled with Bank is
20001 2024 upto 5.00 pm.

Date olinspectional propertes on 22,01, 2024 with priorappointment wih Authorized Cfficer,
For detailed farms and conditions of tha sale, pleasa refer the link "E-Awction” provided
im Canara Bank's website (www canarabank com) or may contact Mr. Pantosh Kumar,
Chief Manager, Canara Bank. ARM Il Branch, Mumbai (Mol Mo, BEZEIZB29T) or
fAr. Kundan Kumar, Officer, (Mob Mo, B525313343) E-mail id - ce8289@canarabank.com
during office haurs on amyworking day or the senice provider Mis. C1 India Pvt, Lid,, Udyog
‘fihar, Phasa - 2, Gulf Petrochem Building. Building Ma, 301, Gurgaon, Haryana. Pin-122015,
bir. Bhavik Pandya, Mob. Moo BBGEGRZAT (Contact Mo #9171 244 302000 217 227 23 24,
supporhEibankeaucions come maharashvaiicindia,com

Date : 16.04.2024
Place ; Mumbal

Sdi-
Authorised Officer
Canara Bank, ARM-Il Branch

SALE NOTICE

Indian Bank

KHARGHAR SEC 2 BRANCH
Sector 2, Kharghar, Mavi Mumbai, PIN-410210

Sale Notice for Sale of Immovable Properties

E-Auction Sale Molice for Sale of lmmovable Assels under the Securitisalion and

Reconstruction of Financial Assets and Enforcement of Security Interest Act, 2002 read

with provision o Rule B {8) of the Security Interest {Enforcement) Rules, 2002

Mofice i hereby given te the pubSc in generdl and in particular to the Bomower (3 and

Guaranior (5) thal the balow described imrmovabla proparty morfigagedcharged ba e Securad

Cradifor, e Symbolic Possession of which has been taken by tha Authorised Officer of

Indian Bank, Kharghar Sec 2 Branch, Securad Cradior, will b sold on “As 15 whare 187, "As

is what is" and “Whataver there iz on 07.02.2024, for recovery of Rs. 17,16,78,70%- (Rupees

Seventeen Crores Sixteen Lacs Seventy Eight Thowsand Seven Hundred Nine Only) as on

15.01.2024 due to Fa Indian Bank, Kharghar Sec 2 Branch, Securad Craditar, from;

1) Ws. Health Secure India Pvl. Lid.. (&pplicant ! Borrswer [ Guarantos) Registered Address ;
1 Lard Scape, [ Souza Collony, Gangapur Road, Nasik, Maharastra, India - 422005, Unit
Address : C-10, MIDC, Talo{a Villags Pendnar, Dizinct Raigad, Maratrashira, PIN - 410208

2) Mir. Amirudha T. Wankhede (Déraclor’ Borrower' Guarantor), Flal Moo 5-4-2, 5 Floor,
Vasundhara GHEL, Plot Moo 13 & 14, Kharghar Station Road, Opposite 3 Star Hotel,
Sector-8, Kharghar, Mayvi Murnbai, Maharashi - 410210,

3) Mr. Abhilit T. Wankhede (Director’ Borrower' Guaranorn Flat Mo, 88-2, 8 Floor,
Vasundhara CHSL, Pt Mod3 & 14, Kharghar Slabon Road, Ooposite 3 Star Holed,
Sector-8, Kharghar, Mavi Mumbai, Maharashira - 410210

4) Mr. Arvind T. Wankhede (Direclor’ Borrowar' Guaranior] Flal Mo 13-A-2, 17" Foor,
Vasundhara CHSL, Plet No13 & 14, Kharghar Staien Read, Coposite 3 Star Hoted,
Saclor-8. Kharghar, Naw Murmbai, Maharzshisa - 410210

5) Mrs. Sarla T, Wankhede ((zuarantor) Flat Mo 13-A-2, 13* Foor, Vasendhara CHSL, Plof
MNa13 & 14, Khanghar Slalion Road, Coposita 3 Star Halel, Sactor-8, Kharghar, Mavi
Mumbai, Maharashira - 410210,

B) Mr. Tulsiram C. Wankhede |Borowaes’ Guarantor) Fial Moo 5-8:2, 5% Floor, Vasundhara
CHSL, Plot Mo13 & 14, Khanghar Station Rogd, Opposite 3 Star Holel, Sector-8, Khanghar,
MNawi Mumba, Maharashira 410210,

The spedic details of fhe property intendad io be brought fo sale through e-auction mode arna
enumearated balow.

s Mo, 28 to 30, Grow More Tuwer,Ph:ut Mo. 5, [
Anrexung (X

DETAILED DESCRIPTION OF THE PROPERTY NO. 1
EM of Faclory Land & Buiding situated &t Plot Bearing No. © 10, MIDC, Taoja Industrial Araa,
Yillage Pandhar, Taloya, Tehsil. Parmeel. Dis. Bagarh, Land Araa - 1580 Sqmt. Bult up area
GF-TR(L64 Sqmi, FF- TA0.64 Sgmt. Covered Terraca - TBIG4 Sqgmi, AHU Shed- 274.54
=omd., Lean bo Bhed - A0 Sgmi, in the name of Ws. Health Secure India P, Ltd

Reserve Price | EMD Amouwnt | Bid Incremental Amount Property 1D No.
s, 4,40 00 000/-] As. 44,00 000- R, 10, D= IDIEMNA123-1

DETAILED DESCRIPTION OF THE PROPERTY NO. 2

Hypothacation of P& M installed in Land & Buildng at Pl Baanng Mo, G 10, MIDC, Taloa
industnal Area, Village Pendhar, Taluka Taloja & Dist. Panval,

Resarva Price EMD Amount Bid h:r_smanlat Amount Fm_Earl'gr:II.‘r Ma.
R, 1,76 000000-] Rs 17,60 000/ R, 10, 0K IDIBN00AT23-2

DETAILED DESCRIPTION OF THE PROPERTY NO. 3
Flat NO5-A-2 Fifth Fleor, Vasundhara CHSL, Plol Noi3 & 14, Kharghar Stakon. Foad,
Opposite 3 Star Hotel, Sector B, Kharghar, Navi Mumiai, Meharastra - 410210, admaasuring
1672 Sgit (canpatl area) and Balcony 236 598l canpsat area befongmg to Mr. Aniredha T.
Wankhede, Mr. AbhijitT. Wankhede, Mr. Arvind T, Wankhede, Mr. Tulshiram C. Wankheds,
4 EMD Amount |_Ed:| Incremental Amount Property 1D No,
-| Hs. 17,60,000/- Bs. 10,000/ IDIBDO0ATZS-3
DETAILED DESCRIPTION OF THE PROPERTY NO. 4
Row Housa Mo BRH-O, Ground Floor, Yasundhasa CHSL, Plol Moo 13 & 14, Kharghar Station
Road., Sector 8, Khasghar, Mavl Mumbail, Manarashira - 210210, admeasaring 1723 Sq.4
(carpet Area) + Baloony- 4B Sg.Ft, (Campet Area) + Garden Area - 1162 Sq.F. |carpet area)
betonging to Mr. Anirudha T. Wankiede, Mr. Abhijit T, Wankheade, Mr. Arvind T. Wankhede,
Mr. Tulshiram C. Wankiede.
Reserve Price | EMD Amount | Bid Incremental Amount Property 10 No.
Hs. 1,62,00.000/-] Rs 18,20,000- Fis. 10,00, IDIB000A125-4
DETAILED DESCRIPTION OF THE PROPERTY (Hypothecated Assels)
Shacks and Book Debts at Building 10 MIDC Incusinal Area, Village-Pendhar, Taluka-Panvel,
Disinet-Halgad, Taloga, Mav Mumbal - 410204,

Reserve Price | EMD Amount | Bid Incremental Amount Property 1D No.
Rs. 1,23.62.496-] Rs. 12,36 250/ Res, 10,000 |DIBD00A 1235
Encumbrances on the Property HIL
Date and time of E-auction 07.02.2024 @ 11.00 AM

Bidders are advised to visit e website (www.mslcecommerce.com) of our & auction senice
provider MSTC Lid. to parficpate in online bid. For Technical Assistance Please call MSTC
HELPDESE Mo 033-2200004 and other help Bne numbers avalable i sanics providers help
gesk, For Registration stalus with MSTC L., please contact ibapiop @ malcacommence.com and
for EMD status please confact ibagifin @ msteecommarce.com,

For property detals end photograph of e property and auchon terms and conditons please
visit hittps:iibapd.in and for clanfications relabed 1o this portal, pleasa contact halg line number
B0 025026 and 011-41106131

Bidders are advised to use Property |0 Mumber menfioned asbove whie searching for the
propery in fe website with https:bapLin and www.mstcecommerce.com

Date : 16.01. 2024 sdi-

Authorised Officer, Indian Bank

Place: Mumbai

[ CLASSIFIED CENTRES IN MUMBAT |

Beejay Ads,
Opera House
Phone : 23692926 | 56051035.

Color Spot,
Byculla (E),
Phone : 23748048 | 23714748.

FCA Communications,
Nariman Point,
Phone : 40020550 / 51.

Fulrani Advtg. & Mktg.

Antop Hill

Phone: 24159061

Mobile: 9769238274/ 9969408835

Ganesh Advertising,
Abdul Rehman Street,
Phone : 2342 9163 | 2341 4596.

J.K. Advertisers,
Hornimal Circle, Fort.
Phone : 22663742.

Mani’s Agencies,
Opp.G.PO., Fort.
Phone : 2263 00232.
Mobile : 9892091257.

Manjyot Ads,

Currey Road (E)
Phone :  24700338.
Mobile : 9820460262.

OM Sai Ram Advtg.,
Currery Road
Mobile: 9967375573

Pinto Advertising,
Mazagaon,

Phone :  23701070.
Mobile : 9869040181.

Premier Advertisers
Mumbai Central
Mobile: 9819891116

Sarjan Advertising,
Tardeo,
Phone : 66626983

Sanjeet Communication
Fort.
Phone : 40024682/ 40792205.

S. Arts Advtg.
Masjid
Phone: 23415111

Taj Publicity Services,
Byculla (W),

Phone : 2305 4894.
Mobile : 9892011371.

Yugarambha Advertising,
Girgaon,

Phone : 2386 8065.
Mobile : 9869074144.

Aaryan Publicity
Dadar (E),

Phone: 022-65881876
Mobile: 9320111876

B. Y. Padhye Publicity Services,
Dadar (W),

Phone : 2422 9241/

2422 0445.

DATEY Adbvertising,
Datey Bhavan, Dadar (W)
Mobole : 8452846979/ 9930949817

Hook Advertainment
Dadar
Mobile : 8691800888

Central Advertising Agency,
Mahim (W),
Phone : 24468656 | 24465555

Charudatta Advertising,
Mahim (W),
Phone : 24221461

Jay Publicity,
Dadar (E),
Phone : 24124640

Pallavi Advtg.
Dadar (W),
Mobile: 9869109765

Shree Swami Samarth Advertising,
Dadar (W),

Phone : 24440631

Mobile : 9869131962

Stylus Arts,
Dadar (W),
Phone : 24304897

Time Advertising,
Matunga (W),
Phone : 2446 6191

Vijaya Agencies,
Dadar (W),

Phone : 2422 5672.
Mobile : 9920640689

Media Junction,

Matunga (W),

Phone: 022-66393184/ 022-66332340
Mobile: 9820295353/ 9821656198

Achievers Media
Bandra (W),
Phone : 22691584

NAC
Bandra (W),
Mobile : 9664132358

Reckon
Bandra (W,),
Mobile : 9867445557

Space Age Advertising,

Bandra (E)

Phone : 26552207

Mobile : 9869666222/ 9869998877

Kirti Agencies,
Khar (W),
Phone : 26047542.

Hindustan Advertising
Vile Parle (W),
Phone : 26146229

Promserve
Vile Parle (W),
Mobile : 9167778766

Venture
Andheri (E)
Phone : 61226000

Anuja Media
Andheri (W),
Mobile : 9152895703

Bombay Publicity
Andheri (W)
Mobile : 9870703542

Carl Advertising,
Andheri (W),
Phone : 6696 3441 | 42.

Gauri Press Communication,
Andheri (E),
Mobile: 9820069565/ 9820069568

Keyon Publicity
Andheri (E.)

Phone : 28253077
Mobile : 9920992393

Lokhandwala Advertising,
Andheri (W),
Phone : 26364274 | 26316960.

Multimedia Informatics
Andheri (W),
8286013339

Prime Publicity Services,
Andheri (E),
Phone : 26839686 | 26830304.

Zoyz Creations

Andheri (W),

Phone: 022-26288794

Mobile: 9833364551/ 9820199918

P. V. Advertisers,
Jogeshwari (W)
Phone: 26768888
Mobile: 9820123000

Neha Agency,
Goregaon (E),

Phone : 2927 5033.
Mobile : 9819099563.

CSP
Goregaon (E)
Mobile : 8652400931

Shark Enterprises,
Goregaon (E),
Phone: 022-26863587

Adresult Services,
Goregaon (W)
Phone : 28762157 | 28726291.

Samartha Advertiser Pvt. Ltd.,
Goregaon (E),

Phone: 26852294

Mobile: 9594969627

Target Media,
Goregaon (E),
Mobile: 8692959648/ 9702307711

AD Support Advertising,
Malad (W),
Mobile: 9869463650

Bijal Visual Ads.,

Malad (W),

Phone: 28835457/ 28805487
Mobile: 9322265715

Signature

Malad (W),

Phone : 022-28811012
Mobile : 9820489442

Synergy Advertising,
Malad (W),
Phone : 28891428 | 22811012

Arihant Advertising,
Kandivali (W)
Phone : 28626679
Mobile: 9004992568

New Boom Ads,
Kandivali (W),
Phone : 28640221
Mobile : 8779275373

Popular Publicity
Kandivali (W),
Mobile : 9820994485

Vikson Advertising Agency
Kandivali (W),

Phone : 28645005

Mobile : 9820433200

Super Age

Borivali (E)
Phone : 42872727
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Has derdly

PUBLIC NOTICE

My clients, MR. Mahesh Nathalal Bera is one of the
legal heir of Late Nathalal Bhagwanji Bera alias
Nathalal Bhagwanji Patel. Nathalal Bhagwanji Bera
alias Nathalal Bhagwaniji Patel was the owner of the
Flat No. 602, 6th Floor, B Wing and Covered Car
Parking No. 13, Gagangiri Park CHSL.,
Ramchandra Nagar No.3, Thane (W) 400604. My
client's Father Nathalal Bhagwanji Bera alias
Nathalal Bhagwanji Patel died intestate on
29.08.2022. Thus my client and (1) Smt. Veeraben
Nathalal Bera (Wife). (2) Mr. Hitesh Nathalal Bera
(Son), (3) Mr. Kirit Nathalal Bera (son), and (4) Mrs.
Asha Shailesh Petel (Married Daughter) are only
legal heirs of Late Nathalal Bhagwanji Bera alias
Nathalal Bhagwaniji Patel.

Apart from these legal heirs, if any person has any
claim, over the right, title, share and / or interest in the
aforesaid flat then he / she should contact me within 14
days from the date of issue of this notice. If no claims /
objections are received regarding the share of the
deceased in the aforesaid flat within prescribed period
then it will be deemed that there are no other legal heirs
of Late Nathalal Bhagwanji Bera alias Nathalal
Bhagwaniji Patel except the above persons.

Date : 18.01.2024  Adv. Shital Kadam Chavan

Add.: B-101, Shri Sai Samarth CHS.,
Kharigaon, Azad Chowk, Kalwa, Thane 400605

Notice is hereby given to public at large
that | have separated and debarred my
son SHRI. RAGHVENDRA
SURENDRA PANDEY and he has no
claim or title to any of the properties
possessed or belonging to me, as the
said properties are all my self acquire
properties. My said son has no power or
authority to incur any debts on the
security of my said properties and any

PUBLIC NOTICE

PUBLIC NOTICE

This public notice is hereby given
to the public at large that Ms.
Nupur Ramakant Mishra and Ms.
Nupur Mishra are one and the
same person. i.e. Myself. The
above notice is in reference to
Affidavit Cum Declaration Dated
10 January 2024.

Sd/-
Nupur Mishra.

Place: Mumbai Date: 18/01/2024
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SHRI. SURENDRA KUMAR fmmn: (wfr)

PYARELAL PANDEY
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PUBLIC NOTICE

This is to inform the general public that Original Share Certificate
1n0.352 Distinctive No. from 1756 to 1760 of Late. Mr.Ramdas Haribhau
Shinde a member of Jeevan Nagar Co-op Hsg Soc.Ltd having address
at B9/7 Mithagar Road, Mulund (E), Mumbai-400081 have been lost/
misplaced. The said certificate was transferred to his wife's name,
Smt. Sadhana Ramdas Shinde on 27.06.2003 on the basis of nomination.
The member of society has applied for duplicate shares. The society
hereby invites claims and objections from claimants/objector or
objector for issuance of duplicate share certificate within the period of
15 (fifteen) days from the publication of this notice, with copies of
such documents and other proofs in support of his/her/their claims/
objections for issuance of duplicate share certificate to the Secretary
of Jeevan Nagar Co-Op Hsg. Soc.Ltd. If no claims/objections are
received within the period prescribed above, the society shall be free to
issue duplicate Share Certificate in such manner as is provided under
the bye- laws of the society. The claims/objections, if any, received by
the society shall be dealt with in the manner provided under the bye-
laws of the Society.
Date 13/01/2024 Sd/-

For Jeevan Nagar Co-operative Housing Society Ltd.

PUBLIC NOTICE

Mr. Sejoy Johny Pudussery & Mrs. Pinky Sejoy Pudussery were holding jointly Flat No.
1705(said flat) in Runwal Maple Co-op. Hsg. Soc. Ltd. having address at Runwal Greens,
Near Fortis Hospital, MGLR, Bhandup (West), Mumbai- 400078 & Share Certificate
No. 101 for 10 Shares numbered from 1041 to 1050 (both inclusive) (said Shares).
Mr. Sejoy Johny Pudussery died intestate on 18/10/2023.
Now Mr. Johny Lonappan Pudussery(Father), Mrs. Thressia Johny Pudussery(Mother),
Mrs. Pinky Sejoy Pudussery (Wife), Miss Roselin Sejoy Pudussery (Daughter) & Miss
Celestine Sejoy Pudussery (Daughter) claim that they are the only surviving Legal
Heirs of Late Mr. Sejoy Johny Pudussery and wish to execute a Deed of Release.
Other persons having claims/interest in the said flat & shares and/or objection
to the said Deed of Release should contact the Hon. Secretary of the Society
within 15 days of publication of this notice with documentary proof. No claims
will be entertained thereafter.
The Hon. Secretary - Runwal Maple Co-op. Hsg. Soc. Ltd.,
Runwal Greens, Near Fortis Hospital , MGLR, Bhandup (West) , Mumbai -78

Appendix-16
(Under the Bye-law No. 35)
The Form of Notice, inviting claims or objections to the transfer of the
Shares and the interest of the Deceased member in the capital/property of the Society
NOTICE

SHRI. KHAKHAN MEGHJI GALA, was the sole owner and member of The
Alice Apartment C.H.S. limited, having address situated at C.T.S. No. 457, 457 1 to 5,
Troica Arcade, Opp. Andheri Railway Station, S.V. Road, Andheri (West),
Mumbai-400058, having his 100% shares and ownership rights and title and who was
holding Shop No. 11, Ground Floor, eventually died intestate on dated.
19.12.2020, at Mumbai and who was holding five shares of Rs. 50/- each, bearing Share
Certificate No. 13, having Dist Nos. 61 to 65, Dt. 20th October, 1996, who died without
making Nomination. However the said deceased died leaving behind him his
Wife/Widow MRS. MOGHIBEN KHAKHAN GALA, his Daughter's MRS. GUNVANTI
HASMUKH GADANEE MS. GUNVANTI KHAKHAN GALA, MRS. SUSHILA CHANDRA-
KANT SHAH NEE MS. SUSHILAKHAKHAN GALA, MRS. VASUMATI PRAVIN DAGHA
NEE MS. VASUMATI KHAKHAN GALA, his Son MR. HARSHAD KHAKHAN GALA and
his Daughter MRS. DEEPIKA HITEN GADA NEE MS. DEEPIKA KHAKHAN GALA
respectively. Now, his only Son MR. HARSHAD KHAKHAN GALA being the
only applicant applying to the said society for transfer of his name in the society and
share certificate too.

The society hereby invites claims or objections from the heirs or other claimants/objec-
tor or objectors to the transfer of the said shares and interest of the deceased member
in the capital/property of the society within a period of 15 days from the publication of
this notice, with copies of such documents and other proofs in support of his/her/their
claims/objections for transfer of shares and interest of the deceased member in the
capital/property of the society. If no claims/objections are received within the period
prescribed above, the society shall be free to deal with the shares and interest of the
deceased member in the capital/property of the society in such manners as provided
under the bye-laws of the society. The claims/objections, if any, received by the society
for transfer of shares and interest of the deceased member in the capital/property of the
society shall be dealt with in the manner provided under the bye-laws of the society. A
copy of the registered bye-laws of the society is available for inspection by the
claimants/objectors, in the office of the society/with the chairman of the society, from the
date of publication of this notice till the date of expiry of its period.

For and behalf of

) The Alice Apartments C. H. S. limited

Place: Mumbai Sd/-
Date: 18/01/2024 Chairman/Secratary
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